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; . ‘ | RESPONDENT(S).

H@N'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
HON'BLE MR K.K.SHARMA, ADMINISTRATIVE MEMBER.

ile Whether Reporters of local papers may be allowed to
F see the Judgment ?

2. TO be referrcd to the Reporter or not ?

|3. wWhether their Lordships wish to see the fair copy
! of the judgment 7.

4. ‘Whether the Judgment is to be circulated to the other
Benches ?
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

-

Original Application No.283 of 2001,
Date of Order : This the 18th Day of April, 2002._
THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.
THE HO&'BLE MR;K;K.SHARMA, ADMINISTRATIVE MEMBER.

; l. Sri Swapan Biswas, Gauge Reader
S Site No.43, Central Water Commission
. P.0:~ SBC Nagar, Belonia

- Tripura (South).

L 2. Sri Rabindra Sinha, Gauge Reader
L . Meghna Sub-Division No.II, C.W.C.
P Nayapara, Dharmanagar

o Tripura (North).

L 3. Sri P.R.Ghosh Adhikari, Gauge Reader
Meghna Division, C.W.C. Link Road

' Silchar-6, Dist:- Cachar
| .
@ i Assam.

; 4. Subir Dhar, Guage Reader
P Site No.54, C.W.C., P.O:- Kailashahar
Tripura (North).

S 5. Fanindra Kumar Nath, Guage Reader
: Site No.53, C.W.C. Natun Bazar

. ; Tripura  (North). : « « « Applicants.

By Sr. Advocate Mr.S.Ali & Ms. B.Seal.
- Versus -

1. The Union of India
Represented by the Secrertary to the
Govt. of India, Ministry of Water Resource
Shram' Shakti Bhawan
Rafi Marg, New Delhi-110 N01.

2. The Chairman
Central Water Commission (NER)
R.K.Puram, Room No.705
New Delhi-66.

3. The Chief Engineer
Centrdl Water Commission (NER)

Jamir Mansion, Nongshillong
shillong-14, Meghalaya.

4. Seperintending Engineer, Meghna Circle
Central Water Commission

145 Panchayat Road, Silchar-4
Lok . Cachar, Assam.

¢ ' Contd..?2
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5. The Executive Engineer, Meghna Division
Central Water Commission
Link Road, Silchar-6
Cachar, Assam. - « . Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.
ORDER

CHOWDHURY J.(V.C.) :

The following are the reliefs sought for
in - this abblication under section 19 of the

Administrative Tribunais Act, 1985 :-

i) to promote the applicants from Gauge
Readers with effect from 30.8.86 to the

post of Ferro Printers with pay scale of
Bs.975-1540/-;

ii) to redesignate the applicants as
Draftman with effect from 9.11.87 with

pay scale of #.1200-2040/~ with effect
from May, 1993, as they have completed 9
years of service in May, 1993.

iii) to promote the  applicants from
Draftman Grade-III to Draftsman Grade-IT

with effect from May, 1996 as they have
completed 12 years of service on that day
with pay scale of R.4500-7000/-;

iv) to pay arrears of pay with effect
from 30.8.86 to 8.11.87 in the scale of

pay 8.1200-2040/-;

v) to pay the arrears pay scale of
%.4500-7000/- after setting aside the

impugned order; _
vi) to grant adequate costs of the case;

vii) any other relief/reliefs as may deem
.fit and proper by this Hon'ble Tribunal."

2. It is the second round of litigation. Five
applicants moved this Tribunal alongwith seven others
ventilating their grievances for non-consideration of
their case for promotion és well as to remove this
sﬁagnation. The Tribunal directed the applicants to
submmit representations to the competent authority with

Contd. .3
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a further direction on the respondents to dispose of

the representation with a speaking order. By the
impugned order dated 29.12.1999 the respondénts turned
down their fepresentations. Hence this application.

3. In the applicants inter-alia pleaded that
applicant Nos.l & 2 are graduates in Arts. The

applicant No.l 1is also a member of Schedule Caste

- Community. The first applicant was initially appointed

temporarily as Gauge Reader on 28.4.84 by the Executive
Engineer, Agartala Di&ision under J.R.C. Investigafion
Division, Centfal Water Commission, Agartala. The
office of this Division was shifted to Silchar in 1994
and the same was designated as Meghna Division, cwc,
Link Road, Silchar. The applicant No.2 was first
appointed as Gauge Reader by thé Executive Fngineer,
JRC Division, CWC, shillong and was working as Gauge
Reader in the office of the Executive Engineer; CweC,
Shillong Division. He was transferred from Shillong to
Meghna Division, CWC, Silchar under the control of the
Executive Engineer, CWC at Silchar. The other
as Gauge Reader

applicant Nos.3, 4 & 5 were also appointed/in 1984 and

posted at Agartala Division. when the Agartala Division

also

- was shifted in 1996 they were/shifted alongwith their

office. The applicants were given the pre-revised scale

of pay of #.200-250/-. The services of the applicants
was regularised after three years of continuous
service and all the applicants are working as Gauge

Contd..



Reader till now. The applicants alongwith others
approached this Tribunal for extension of benéfit of
revision of pay scale as was granted to the Qauge
Reader of the CPWD with all consequential benefits of
arrear in O.A. 40 of 1997. In the O.A. the respondents
contested the case and submitted its written statement:
In the written statement éhe respondents pleaded that
the applicants were appointed as Guage Reader in CWC in
the pre-revised scale of pay of #.200-250/- strictly as
per the recruitment rules in force. The pay of the
applicants were fixed in the revised pay scale of
Rs.775-1025/- w.e.f. 1.1.1990 as per the recommendation
of the IV Pay Commission. It was further revised to pay
scale of %.775-1025/- w.e.f. 1.4,95, They.refuted the
the claim of the applicants in view of the féct thaﬁ'the award of
re—categorisation/re-classification of Workcharged and

Regular classified establishment: of Central Public

Works Department given on 31.1.88 as well as the
jgdgment of the Hon'ble Delhi High Court in Wri£
Petitibn No.2792 of 1988 which was dismissed. The
Tribunal by its decisioﬂ dated i3.8.1999 asked the
applicants to file representation within the prescribed

time with a further direction on the respondents to

consider the case of the applicants. The applicants
accordingly submitted their representations and the
respondents by the impugned order dated 29,12.1999
rejected the representations. The full text of the said

order is reproduced below :-

Contd..b5



The post of Gauge Reader (Group "D"
post) in the scale pay of
85.775-12-EB-14-1025/-merged "in the scale
of pay of %.775-12-871-14-955-15-1N030-20
-1150/- w.e.f.1.4.95 (. and revised
Rs.2610-60-3150-65-3540/~- w.e.f.1.1.96) in
the subordinate offices of CWC is filled
on Direct Recruitment Basis through
Employment - Exchange. The basic
Educational Qualification required for
this post is 8th Standard pass whereas,
the post of L.D.C. (Group "C" post) in
the subordinate offices of Central Water
Commission is filled through Regional
Staff Selection Commission on All India
Competition Basis and the basic
qualification prescribed for the post of
LDC is Matric with Typing speed @ 30
W.p.m. in English or 25 w.p.m. in Hindi.
Thus there is no comparision between the
post of Gauge Reader & L.D.C.

Recently the Ministry of Personnal,
Public Grievances & Pension (DOP&T)'s
vide O0.M. dated 9.8.1999 has introduced
the Assured Career Progression Scheme for
all the Central Govt. Civilian Employees
vide which two financial ‘upgradations
during the service career i.e. one on
-completion of 12 years and TInd on
completion of 24 years service are to be
considered. This is however, not
applicable, where the Govt. servants have
already got two prior promotions on
on reqular basis, during the prescribed
tenure. Previously before revising the
pay scale w.e.f.1.1.1996 the benefit of
In situ promotion in the next higher scale
was also available to the Gauge Readers
of Central Water Commission.

Hence your claim for higher pay
scale is not justified.” :

are
- The applicant contended that they/languishing in the same

post for nineteen years and their case was not considered

: 1
in the right perspective.

4., The respondents filed its written statement
contesting the claim of the applicants. The respondents
contended that as per the direction of the Hon'ble.

Tribuna Guwahati Bench given in O0.A.4Nn/a7 the

representations of the applicants were duly considered
‘ Contd..h



and then the same were rejected. In the written statement

it was ¢ontended that the applicants are drawing pay in
the new scale of &.2610-60-3150-A5-3540/- w.e.f. 1.1.199A
as per the recommendation of the 5th Pay Commission.
Further it was stated that the Group-"D" staff including
Gauge Readers of CWC office who were having matriculation
dualification from a recognised institution and having at
least nine years of serviqe were promoted against the 25%
vacancies in the grade of Ferro Printers, a Grouéh"c"
post in scale of ;.975-1560/- (pre-revised) depending
upon their suitability etc. Seven number of Gauge Readers
were promoted as Ferro Printers during the year 1993 to

1995 by CWC. Since then, the post of TFerro Printers

ceased to exist and the same was redesignated as Draftman
Grade-JII by filling up 100% by Direct Recruitment. 1In
view of the job requirement of the post of the Draftman
Grade-III recruitment qualifications for that bost was
prescribed as (I) Matriculation or equivalent from a
recognised University/Board and (ii) Diploma or
Certificate in Draftmanship (Civil/Mechanical) fro a
recognised Institute/Board of not 1less than two years
duration. These qualifications are much higher than those
prescribed for Gauge Reader. Hence the question of
romotion of the Gauge Readers to the post of Draftman
Grade-ITII did not arise. However, the applicants are
liable for two financial upgradations as per Rules under

the Assured Career Progression.

‘Contd..?7
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5. From the materials on record it emerges that the
applicants are working as Gauge Reader since 1984. They
have claimed before the authority for the pay scale given
to the L.D.C. The respondents did not exceed to the claim
since the post of Gauge Reader cannot be equated to the
post of L.D.C. which is a Grade-I;I post. The
qualifications and methodology of recuitment are also
different. The reasonings assigned by the respondents in
not conferring the scale of L.D.C. as mentioned in the
communication dated 29.12.1999 cannot, therefore, be

had
faulted. In the representations the applicants/also prayed

for considering their case for promotion. The réspondénts
confined its attention to the office memo dated 9.8.99
introducing the Assured Career Progression Scheme. The
applicant pleaded that the Grade-IV staff includiﬁg Gauge

Readers of CWC Office, having matriculation qualification

nine
from a recognised institution and having atleast / years

of service were promoted against tHe 25% vacancies in the
Grade of Ferro Printers, a Grade-ITT post in the scale of
pay of R.975-1560/-. The applicants cited the examples of
seven Nos. of Guage Readers who were promoted as Ferro
Printers during the years 1993 to 1995 hy CWC. The
repondents in the written statement did not dispute the
fact that persons having matriculation qualification or
having atleast nine years of service were promoted against
the 25% vacancies in the Grade of Ferro printers a
Grade-III post. It however stated that since the post of

Ferro Printers ceased to exist the same post was

Contd..8
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redesignated as Draftman Grade-III.

6. We have perused the office memorandum dated

30.5.1995. By the said office order the post of Ferro
Printers were redesignated as Draftman Grade-TTT
pursuant to the judgment and order dated 18.5.1904
delivered by fhe CAT Principal Bench in 0.A.2114 of
1989. The redesignation came into force retrospectively
w;e.f. 30.8.1986. The applicants completed nine years
of service in the year 1993. The revision of pay scale
of Draftman Grade-I, II & III in all Government of
India Offices was allowed on the basis of Award of
Board of Arbitration in the case of Central Public
Works Department.  The notification dated 19.10,1994

7 years as
prescribed / minimum period of service for placement from

‘the post carrying the pay scale. of %.975-1540/- to

Rs.1200-2040/~, The post of Ferro Printers was indicated
in the Central Water Commission Ministerial (Group "C")
posts Amendment Recruitment Rules, 1986. The said Rules
also provided the rqles of recruitment of Draftman
Grade-TI delineated as Gauge Readers, a non-Gazetted
post. The post was a Non-Selection‘post filled up 10N
by promotion from Draftman Grade-TIT. Tn Sl.No.ll of
the Schedule mentioned the promotional avenue of

Draftman Grade-IIX to Grade-1T. In the column

eligibility conditions were indicated that the post of

Draftman Grade-II is to be filled by promotion from
Draftman Grade-III having Diploma/Certificate of

Contd..®
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Draftmanship ~or equivalent from a recognised
Institute/Board and having not less than three years of
regular sérvice in the Grade or Draftsman Grade-TTI not
possessing Diploma/Certificate in Draftsmanship or
equivalent  was -also eligible for appearing the
Departmental Examination after rendering three years of
service in the Grade. Those who passed the examination
would be éligible fof promotion on Completion of their
six years of reguiar service in the Grade. The contention put

vforwarded by the responaents that Draftsman Grade-TTI
under rules could not be appointed unless one passed

the matriculation or equivalent examination from a
recognised Institute/Board and also possess. the
Certificate or Diploma in Draftsmanship
(Civil/Mechanical) from a recognised Institute/Board.
The column 11 against the post of Draftsman Grade-IIT
the rule itself provided that a FerrolPrihter with a
minimum five years of regular service in the Grade
subject to passing the Departmental Fxamination was
also eligible to be appointed by. transfer/promotion
.against 25% vécancies. The applicants attained its
eligibility for consideration for promotion long before
the redesigﬁation of the pdst of Ferro Printers as
Draftsman Grade-IIT vide order dated 30.5.1995, At any
rate, the rules did not debar the respondents from
considerating their cases for the post of Ferro

Printers . as existed on or before 30.5,1995,

Contd..lN
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redesignated as Draftsman Grade—III;
7. | In the set of circumstances, it cannot be
saidvthat the.scope of proﬁotion_of these apnlicants as
per the rules as was existed at the relevant time was
totally closed. The respondents authority in rejecting
the representations of the applicants failed to take
the relevant consideration which effected invtaking the
appropriate decision on the matter. Considering all
aspects of the matter, we are of the opinion that these
applicents are entitled for consideration of their
promotion as the "Recruitment Rules from the post of
Gauge Readers to the rank of Ferro Printers and
thereafter to‘ Draftsman, notwithstanding the Assured
' Progression ‘ . were

Career/ Schemeias.per the rules. applicahle when the posts / vacant. .

In the face of the eircumstances of the
case, we, therefore, allow the application with a
directien on the respondents to consider the case of
the applieants for their promotion as indieated ahove
as per law within three months from the date of receipt
of the order.

The application accordingly stands allowed
to the extent indicated ahove.

There shall, however, be no order as to

costs.

SR ECVRY S~ ¥
( K.K.SHARMA ) ( D.N.CHOWDHURY )
ADMINSTRATIVE MEMBER VICE CHATRMAN



BRIEF NOTE FOR DEFENDING ,0.A No.283/01
FILED BY SHRI SWAPAN BISWAS GAUGE READER &
OTHERS Vs. UNION OF INDIA & OTHERS

A. The post of Ferro printer has ceased to exist as the
same; tias been re-designated as Draftsman Gr.III from
30/05/95 to be filled up 100% by direct recrmtment

Recrustment rules for Draftsman Gr.III have

prescnbed qualification as:-

1. _ Matriculation or equivalent from P sfecognized
University/Board. , 'x‘

2. Should posses Certificate of Diploma Draﬂsmanshlp
from a recognized institute of-not less than two
years duration.

The above ,gjhf‘catuons;are much_higher than

those prescribed for_Galige Reader. Hence, the

_Gauge Readers are not eligible to be promoted to_

the post of Draftsman Gr.IIT (Recruntment rule
“enclosed as Annexure- ‘A )

~ B.  In-situ promotion ZE

In-situ promotion is awarded when the employee
gets stagnated at maximum of the pay scale for
two years. None of the Gauge Readers in the above
_O.A _were stagnating; hence:iin-situ _was not

awarded to them. Now ‘In-situ promotlon scheme is

“not in vogue. Instead Govt. has announced ACP

2e. W.e.£,09/08/99. - !

C. yjp:Assured Career Progression Scheme (ACP).

The Gauge Readers were also awarded the ACP.

i ~ﬁ:{'~7’\"’ W

T

“w.e.f.09/08/99 according to their services vide
~Superintending Engineer, Planning Clrcle, CWC, NH-

No.16/13/99-Adm.IV/1036-81 dated” 15/03/2000

IV, Faridabad (Harayana) Oﬁ‘ce Order

(Copy enclosed as Amnexure-'B’). But_the

petitioners have not submntted the reqmred

willingness/undertaking. -
// Out of 12 nos. Gauge Réaders in 0.A.N0.40 of 97
- filed by Shri PRGhosh Adhlkary and Others Vs.
// Union of India & Others three Gauge Readers viz.

Subrata Chakrabarty, P.C.Chakraborty and S.K.Das
have accepted the ACP awarded by the

Superintending Engineer, Planning’ Circle, and’

accordingly their pay has been fixed w.e.f.09/08/99
vide office order no.MID/W-
17011/WC/ACP/30/20004166- 76 dated 16/12/2000

of Executive Engineer, Meghna®: Inv. Division, CWC,

Shillong. (Copy enclosed as Annexure-"C
_ The above facility is still opén to the Gauge Readers

v

[ of this O.A. The Gauge Readers are entitled for the

Vil 1% ACP w.e.f.09/08/99 in the scale of Rs.2750-70-

their acceptance/wnllmgness or fixing their pa
mContd P/2

// 3800-75-4400/= (S 4). Qffice is still waiting for
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As per DOP&T O.M.No. 35034/2/2001 Estt(D) dated _
June, 2001 (Copy enclosed . as 'Annexure-"D)
“under 2" financial upgradation on completion of 24 _
Jears of reqular service, the Group' D’ staff who are_
_matriculates are eligible to the -pay scale of
" Rs.3050-75-3950-80-4590 (S 5) scale of Lower
/7 Division Clerk (LDC). This is. avallable to petltloners

also.

voo Amrendra Kumar Slngh ] ,
Executlve Engineer

" Meghni Division, CWC
Silchar

v
A
;
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| N OPFTCE MEMORANDUM
Subject ¢ R iston of phv scalcs .of Draughtsmen . Grade I,11
It : G apu IIT in all Government of India Offices on thc
1 h ~bHisig of the Av-rd ofiBoard of Arbitration in tho
% ¢ 2 of Centril Fdblic Works Department,
k S
; ’ .
; “The uit :.singned isg Zirccted to rbfcr to this Departmoit '
i Mo, P, L)=B,T11/82 ¢ ted 13h\,84 on the subjzct mentiono:
! uh”;P and 4. say that o Committce of the National Council
_ ‘ "‘DU was ¢ . up to consicer the rc qu“st of the Staff Side
iR : (.2t the fo 1oving scale of poy, allowed to the Droughtasmen
f Grade~I, TI ¢ IIT vorking in CRD on the bas is of "he Avard
- ol bo: 1m ofi ~rxbitration, muy b(_ eytended to Draughtsmen
e LT AT, lllvuk@ublv- 'of their recruitment quali-
Toempdan t 211 Goverment of India offices ¢
1
i Original Scalg Revised scalc o»
i _ . (ps,) the baris of the
; , 2i-ard (Rs,)
| sughtsin i vede-L: 425700 550-750
, it ‘rade Tt 320-560 -~ 425-700
y . . .
Livirghisaen Hronde-11T 260-420 ' 3?0—560
2. 7 The Preeident is no ﬂleaOOd to decide that the Draughtenr:
Crade T, TT £ ZIT in oFf10:~/1o artments of +he Govarmmnt
of India othcr than in CPWD may also be placcd in the s<ales
oL pay menticned above subject to the, fmlloving :
ii (a) Minimum period of vervice Lor placument froms 7 yoars
the »most carrying ccalc of R, 975-1540 to <
R, 1200-2040 (Pre-rc v1:ed Rs, 260-430 to
Ps, 320-5 ~JO/ - ’
n (b) Mirimm period of Cervice for plaCngﬁt : 5 yenrs
B £13 1 the post crrryving scale of
o Rs, '2G0~2010 o2, 1400.-2300 (pks-rOvtSfJ
. RS, .30-560 to R, 425-700). N
%; N (c) Mirimum period of scrvicge for plléoment s 4 yaonrn
i " from the post cerrying scale of R, 1400-2200
i to 11 1600-2660 (pre-revised . 425-700 {
B oL, 550-+750) .
R SO eeenaes.Contd
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Centrnl Wator Eoanisiion
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Central Water Commission . N
Planning Clrcle
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Ay -+ 1OFFICE ORDE, %
On the Recommendation of the Scri?eéjning';-‘éommllleé?'("é;%p 'D’) and In terms of the flnstruclloﬁs as lald down In DOPTBOHICB\

memorandum No. 35034/1/97-Estt, !(D)‘_'déf.éd 9.8.99, the Financial Upgradation under the Assured Career Progresslon Scheme

is hereby granted to the following group ‘D' staff with etf€Zl from the dates and pay scales as mentione against edch:.
— — . \ - aodd

1

. 1
?No. Name of the Official Designa- Place of present Scale In Whether I or iy Effective -
' tion posting which Upgradation date from
’ financial ‘ which -
g : upgradation : financial
granted | .| upgradation s
mr, N ' - | granted ‘ '
1. 2 3 4 6 8 7 ,
- - = '
Sishri/sme. , ‘ :
. ' 1. | AValnaik Daftty | LK Division, Rs2750-70. [ ) 9.6.99 i
S .-:: Hyderabad 3800-75- ' i
| ' : . 4400 g
| 2 [ PKamaraian -do- | Kilshna & -do - "o 9889" ..t
» ' Coordination Circle, - i
_ Hyderabad 7
3. K.Venkateswarlu -do- Godavari Circle, -do- oo 9.8.99
L . | Hyderabad" o 8
£ ‘ 4 | Ishwar Das ~do - Office of The CE (1B), | . do- I 0899 §
. Chandigarh ) i
5 | Gurbachan Singh Chenab Division, -do- o 9.8.99 i
: - Jammu . , .
6 | Bhakla Bahadur ‘Pidining Circle, . -do- I . 9899 |
' Farldabad ' :
7 Manibhai K Khristy H.O.C, Vadodra R$.2650-65- i 9.8.99,, ‘| :
_ , 3300-70- fde S
L 4000 R - T
8. | P.KSelli fe -do - Office of the CE, MAE | Rs.2650-65. oo~ 9.8.99 I
- R , Rivers, Bhubaneswar | 3300.70- ' -,. 1
L , ' ‘ _ | 4000 ¢ S
9. | Madan Lal Gauge | M8A Dte; Jammu Rs.3050-75- I 9.8.99 ;
: S Reader 3950-80- |
; r 4590 1
110, | SwamlRal y; -do- | C.0.Jammu Rs.2750.70. {1 9.8.99
| - : 3800-75. ——f . .
; pho , 4400 ' )
Y| 11| SiitChakraborty ¢ @ © =do- | Meghna Division, Rs.2650-65- [ - | 9.8.99"
! i Slichar 3300-70-
kN . . . - | 4000
%\, _ “1 12 | Jayananda Barman / > -do-. -do - -do - ! 9.8.99
o g Prasad Sen 3 -do- -do- -do- I 9.8.99
% 1 _14. | Rabindra Sinha [ 4 v -do- ~ ~-do- |l  -do- lw . 9.8.99
Fin, 1 15 | Champah Sima 7 4 -do- -do- -do- I.. 9889 |
' 7 _16. | P.R.Ghosh Adhikari ¢, -do - . -do- -do - -1 9.8.99
“1 17| swapanBiswas -do-  do- -do-. ! 9899 |
18,. | Samir Bhattacharjee < -do- 1 9899 |
&7 19. | subirDhar - L -do - [ 9.8.99
e| _20. | BiswajitPal 4 -do - ! 9.8.99
- FKNath £ p = 4 » -do - | ¢2:9.8.99
}.22 |Heps -do- | Meghna Inv.Division, -do- ! ;" 9.8.99
- DoooEe Shillong -
23. | Dllip Das e -do - -do - -do - 1 _0.0.69
N
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e[ 20 | suwrata Chaleabory Gauge | Meghna Inv.Dlvislon, | Rs.2650-65- | 9.8.99
. ’ . Reader Shillong 3300-70- )
W . AV -
25. | P.C.Chakraborty — ~~ -do- .do - -do - | 9.8.99
26. N.L.Ray N -do- -do - -do- ! 9.8.99
27. Swapan Kumar Das «* Gauge Meghna Inv.Division, Rs.2650-65-, | 9.8.99
" Reader Shiliong | 3300-70-
."‘,.’\i 1 4000 R
28, | GaganSingh . -do- -do- ., -do.-. | 9.8.99
29... | N.Anandan Barkandaz | SWRD, Cochin Rs.2750-70- l 9.8.99
3800-75-
e g s 4400
30. | Jaspal Singh -do-’ P&l Division, -do- i 9.8.99
Faridabad o
3. Durga Bahadur -do- Planning Circle, -do - I 9.8.99
Faridabad : '
32. R.Shyam Murthy -do- U.G.Divislon, Rs.2650-65- i 9.8.99
Hyderabad 3300-70-
4000 .
33 R.N.Desh Pandey -do- -do - -do - 1 9.8.99
34, P.Balakotalah -do- L..G.Divislon, -do - i © 9.8.99
. Hyderabad
35. | L.Narzarl -do-, CSD Division, New -do- l 9.8.99
- ) Delhl
36. D.K.Tiwari -do - Narmada Division, -do - il 9.8.99
Bhopal
37. | Shamlal -do - SE ©, 0.0.the CE, -do- I 9.8.99
v ) (18), Chandigarh )
38. | Sarban Singh -do- -do- -do- A 9.8.99
39 | AB.Chhetri - do - S.1.Divislon, Gangtok -do- f 9.8.99
40. | Tul:Bahadur Darjee -do- -do - -do- I © 9.8.99
41. | Ram Bahadur -do- -do- ~do- I 9.8.99
42, | H.Nafasimhalu -do - CD, Bangalore Cadd- [ 9.8.99
w43, | Baijlal -do- M&A Dte; Jammu e do T f 9.8.99
‘44, | KK Khajuria, -do- | Chenab Divislon, Tedo- [P 4.8.99
' : Jammu '
45. | DK.Sinha -do- NEID-I, Silchar -do- " 9899
46. | AKDas -do- -do- -do- 1 9.8.99
47, M.Srinivasulu -do- L.K.Division, " Rs.2610-60- | 9.8.99
Hyderabad 3150-65- '
3540
48, G.Ganga Ratna - do - -do- -do- I / 9.8.99
49. Ramavatar Kewat -do- Narmada Division, -do - ! 9.8.99
Bhopal
: 50 Samhhu Pai Chowdhury.... - do.-. | Meghna Division, -do - 1 9.8.99
\/” - v R 2 . | Silchar
|.51 | subrata Bhowmik . . . .. -do- -do- -do - K 9.8.99
T 52 | kB Dhatrak .do- | Wainganga Division, -do- I 1 9890
' s Nagpur B
53 . BabthvSarkar -do - NEID-I1, Itanagar -do - ) 9.8.99
54 | ch.valiaiah Peon K& Coord. Circle, Rs.2750-70- ol 9.8.99
Hyderabad 3800-75-
_ 4400
55 | Asibi Ram -do- Mon.Dte, Faridabad -do- 1l 9.8.99
56 | R.Kaliswamy - do - SR Division, _ ~do- I -9.8.99
4 s Coimbatore b '
=57 | P.K.Subbian -do - -do - |25 do - [ 9.8.99
Ll i e
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58 Sumer Singh Peon P&l Division, Rs.2750-70; I 9.8.99
. . Faridabad 3800-75-
. 4400
59 Mohan Lal -do- P&} Division, -do- A I 9.8.99
Faridabad
60 | Desh Raj -do - -do- -do- It 9.8.99
61 V.Sammaiah -do- L.K.Division, Rs. 2650-65- I 9.8.99
: | Hyderabad 3300-70-
h N 4000
62 | T.Balram Singh -do- -do- -do- ! 19.8.99
63 | Ch.Krishna Rao -do - -do - -do - ] 9.8.99
64 N.Krishna Murthy -do- -do - -do - n 9.8.99
65 | V.VRaiana -do- | L.G.Division, -do - 1l 9.8.99
Hyderabad
66 N.Verriyya -do- Godavari Circle, -do - |- *28.1.2000
Hyderabad
67 | P.N.Rankajan -do- SWR.Division, Cochin -do- I 8.8.99
68 | A.Kamalakaran -do- -do- - dé - [ 9.8.99.
69 | AAlagy’. -do- | S.R.Division, Rs.2650-65- I 9.8.99
# & Coimbatore 3300-70-
Ly 4000
‘70 | DevRaj . -do- M&A Dte.,Shimla -do - A 9.8.99
7 Tshering Pentso -do- S.1.Divislon, Gangtok -do- n 9.8.99
72 D.P.Sharma -do - -do - -do - H 9.8.99
73 B.B.Chhetri - do - -do - -do - I 9.8.99
74 R.K.Gautam . -do - -do- -do - I 9.8.99
75 Balram Paudyal -do- ~-do- -do- I 9.8.99
76 Jiblal Sharma -do - -do- -do - I 9.8.99
77 L.K.Paul -do- Planning Circle, -do- i 9.8.99
. , » Faridabad
78 | Man Singh Patel == -do- . | SE®,NB -do - " 9.8.99
. " . .| Organisation, Bhopal
79 | OmParkash -do- P&l Division, -do- I 9.8.99
- Faridabad
80 MangaliRam -do- CE, LGB, Patna Rs.2650-65- I 9.8.99
) i 3300-70- i
" 4000 '
81 | Shivjee Singh -do - -do - - do - ‘|| 9.8.99
82 Charan Das -do- M&A Dte., Jammu -do- I 9.8.99
83 | Phddl Singh -do - -do- -do- il 9.8.99
84 Tho'rﬁfi‘Ram Sharma -do- C.D.Jammu . -do- I 9.8.99
85 | Lal Chand ~ -do- -do - €. o - I 9.8.99
86 | DeviDas -do - -do- “do- ! 9.8.99
"87 | Gawash Lal , -do - -do- -do - | 9.8.99
88 | Bushan Kumar -do- -do- -do- I 9.8.99
89 | B.Nageswara -do - L.K.Divisicn, Rs.2610-60- ‘I 9.8.99
Hyderabad 3150-65-
3540
90 M.Annapurna -do- L.G.Division, -do - 1 9.8.99
Hyderabad )
91 R.M.Wansutra -do- S.E.(C) Office of The -do- - | 9.8.99
CE Mon., Nagpur
92 Gobind Narayan Ahirwar -do- Narmada Division, -do- I 9.8.99
e i Bhopal
, y LT e
)613 Satyanarayan Saha .. | - -do-. §Meghna Division, -do - | 9.8.99
Vi e === |" Silchar '
4 Nani Gopal Ghosh -do - -do- ~do - ! 9.8.99
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95 Ved Ram Peon Monitoring Dte., Agra Rs.2610-60- e | 9.8.§€
3150-65-
T : .
96 L.KiPandey -do - Planning Circle, | 9.8.99
wZ Faridabad
97 | Ram §3§a|1 Peon L.Y.Dlviston, Agra I 9.8.99
,98 | Jamuna Prasad - do - - do - | 8.8.99
.99 Kalu Kol -do- SE (c), N.B. | 9.8.99
- organisation, Bhopal .
100 | Sugni Devi - do - M.G.Division-Ill, -do- 7 9.8.99
‘ Varanasi '
101 R.S.Dﬁanjode - do - Wainganga Division, -do - | 9.8.99
: Nagpur
102 | WA Kamdi -do- -do- -do - | 9.8.99
103 [ Madan Prasad -do- C.E.LGB, Patnha " -do- 1 9.8.99
104 | Manik Lal Hari Safaiwala HOC, Maitton -do - | 9.8.99
1Q5 Kuleshwar Prasad Yadav Dak-Runner | C.EL.G.B., Patna -do- 1 9.8.99
/os AnilCh.Das .. -do= - ||-Meghna Division, -do- | 9.8.99
i1} silchar
107 | P.Satyam '] Chowkidar- | Krishna & Coordn., Rs.2750-70- - 9.8.99
Circle, Hyderabad 3800-75-
@ -4400 K
108 [;AMuniya -do- | S.R.Division, - do - AT 9.8.99
: Coimbatore - .
109 | P.Vallachamy -do- -do- -do - I 9.8.99
110 Phool Singh -do - Chambal Division, -do- ] 9.8.99
i ' Jaipur 5
111 | G.Madhukar -do- | Wainganga Division, I 9.8.99
4 Nagpur .
112 | tman Siiféh -do- | NEID-Ii, Itanagar I 9.8.99
113, | N.C.Boro -do - -do - [ 9.8.99
kS '
114 P.Lingam -do- L.G. Divislon, Rs.2650-65- Bl 9.8.99
Hyderabad 3300-70- '
4000
115 | Ram Lagan -do- C.S.D, New Delhi -do- i 9.8.99
116 | Sher Singh -do- -do- -do - | 9.8.99
117 | N.K.Ravi -do- * SWRD, Cochin -do- i I 9.8.99
118 | P.C.Patel -do - Narmada Division, -do- ’ ] 9.8.99
) Bhopal
119 | M.S.Sharma -~ do - -do- -do- [l 9.8.99
120 | D.Senapati -doz, - |HOC, Bhubaneshwar ~-do- il 9.8.99
121 | K.B.Chhetri -do- iS.I.DIvIsion, Gangtok -do- 1] 9.8.99
122 | Thararaj Sharma -do - -do - -do - I 9.8.99
123 | Ram Sagar Yadav -do- M.G.Divislon-1V, -do - Il 9.8.99
A Patna
124 | Gopal P{dsad -do - -do- -do- i 9.8.99
125 | Mohan S&h -do - -do- -do - i 9.8.99
126 | Chulahai Ram -do- -do - -do- I 9.8.99
127 | Vir Bahadur Singh -do - M.G Division-1il, Il 9.8.89
s Varanasi :
128 | S.Arokiaswamy -do- C.D.Bangalare It 9.8.99
126} | Chaman'ial -do - M & A Dte., Jammu - b 1 9.8.99
1375;3' Dhura Ram -do- Chenab Division, -do- il 9.8.99
A Jammu g
13t | L.Janardhan Chowkidar | L.K Division, Rs.2610-60- i 9.8.99
Hyderabad 3150-65-
-3540
\
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/? . G.L.V.Ramanalah . Chowkidar | L.K.Division, Rs.2610-60-
, Hyderabad 3150-65- ,
3540 el
133 8. Viswambharan -do - SWHROD, Cochin - do - | 14.1.2000
134//| v.C.Chauhan -do- | HOC Vadodara - do - I 9.8.99
' \/fs R.K.Mazumdar -do- Meghna Divislon, -do- el 9.8.99
P Slichar .
\A36 | Swapan Kin.Doy ' -do- -do- -do« 1 8.6.00
UWAT | samar Deb Rajpansl -do- -do- -do- [ 9.8.99
| 7138 | Syed Roshan Ali | -do- | HOC, Varanasi -do- - I 9.8.99
139 | Gourl Shankar Parsad f, NS tdo- | MGiDIVislon-IV, -do- I 9.8.99
S I L
140 | Chandeshfvar Pandey - do- -do~ -do - | 9.8.99
141 Md.All Ansart -do- -do- -do - ' 9.8.99
142 | Gopal Soren #; -do - -do- -do- R 9.8.99
143 | Har Narayan - -do- L.Y.Division, Agra -do - P 9.8.99
144 | B.K.Trivedi -do- -do - -do- | 9.8.99
145 | Harnath Badnare -do- Chambal Rivision, -do- | 0.8.99
Jalpur
146 -do- M.G.Division-lli, -do- .. | . 9.8.99
: S Varanasi R .
147 | Ram Kirpal Singh -do - -do - -do-’ K 9.8.99
148 }:Banaspali Charmaker -do - -do - -do- I 9.8.99
149 '|'B.N.Khandare -do- Wainganga Division, -do - ;! 9.8.99
Nagpur RoX .
150 Rabi Das -do-* Meghna inv. Division, -do- | 0.8.99
, . Shillong
151 Chain Singh -do- Chenab Divislon, -do- | 9.8.99
Jammu o4 ]
152 | Sudagar Mal -do- -do- -do- ol 9.8.99
163 | Dudh Nath -do- M.G.Division-i, -do- | 9.8.99
’ Lucknow '
[|_154 | Sripali Prasad .| -do- - do - -do - [ 9.8.99
'l' 155 | Kumar Thapa t-do- * ;’ e do- -do - | 9.8.99
KE »jrf‘"q—( 4l ;
2. On upgradatlon under the A.C,

0

P

3.

4,

5.

e subjgc, to any Audit Objection etc. and the concerned officials will refund the amount drawn by him as excess pay and
* allowances by virtue of higher pay scale in lumpsum, in case it is found that the same is not apphcable in-his case.

6.

in the lowest scale

The financial benefit allowed under the ACP scheme shall be final and no pay fixation benefit shall accure “at the time of
regular promotion i.e., posting against a functional post in the higher grade.

Grant of hrglrer pay scale under the ACP scheme shall be conditional to the fact that.an emp|oye..whlle accepting the said
benefit shall };e deemed to have given his/ un-qualified acceptance for regular .promotion on @ccurance of vacancy
subsequently. In case he refuses to accept the higher post on regular promotion subsequently, he shall be subject to normal

debarment for regular promotion as prescribed in the general instructions in this regard

On maklng llxallon of pay of the officials, alf the respectiva Heads of offlces are requested to obtain an undertaking from the
con ‘erned official to the alfect that 'Arrears of Pay' on account of granting financial upgradation under the A.C.P. scheme will

Scheme the pay of the above officials shall be fixed under the provrsions of FR 22 " (a)
(1), subject to a Minimum fnancral benefits of Rs.100/- as per DOPT's O.M. No. 1/6/97-Pay-1 dated 5. 7.99. On grantin
frnancral upgradation Under the above scheme they will exeicise option within the period of one month from¥ihe date of receipt

i

{ order,: ‘Whelhcr they will got their pay fixed in the new scale elther stralghtway or fronTthe date of accrual’ of hext Increament

The pay of the concerned persons_may-be fixed accordmgly & necessary entries to this effect may aiso be made In the
respective service books. While4§suing pay fixation orders by the respeclive Heads of offices; a para may be added lo the
effect that the above fixation of pay In the upgraded scale is subject to review by Audit. Any Over-payments on account of
pay fixation in the upgraded scale as pointed out by the Audit will be recovered from the concerned Government Servanls in

a\M\\‘(\\

(K.K.BHANDARI)

lumpsum

~ Superintending Engineer
Planning Circle,Faridabad

‘ :"'“.’.:

'
%

- -




lé‘opy forwarded for mformatlon and necessary action to -

©NOCA WON =

324
33:
34’

35.
36.
37.
38.
39.
40.
41.
42.
43.
44,
45.
46.

e a9

The Chief Englneer B) CWC Chandigarh

The Chief Engineer, “GB, Patna.

The Chief Engineer{Von.), Nagpur.

The Chiéf Engineer Mahanadi & Eastern River, Bhubaneshwar.

The Dxrector (Adm.), CWC (Estt.IV Section), R.K.Puram, New Delhi.

The Undér Secrelary, .(Est.-Vill Section), New Delhi.

The Pay & Accounts Officer, New Delhi.

The Superintending Engineer, Krishna & Coordination Circle, Hyderabad.
The Supermtendmg Engineer, Godavari Circle, Hyderabad.

. The Supermtendmg Engineer, H.O. Circle, Vadodara.

. The Direttor, M&A Dte.,Jammu.

12. The Director, Monitoring Dte., Faridabad.

. The Director, Monitoring & Appriasal Dte., Shimla.

. The Supenntendmg Engineer (C), Narmada Basin Organisation, Bhopal
. The Director, Monitoring Dte., Agra.

. The Superintending Engineer, H.0.Circle, Maithon.

. The Superintending Engineer, H.0.Circle, Bhubneshwar.

. The Superintending Engineer (CRSR), Circle, Bangalore.

. The Superintending Engineer, CIC, Sikkim.

. The Superintending Engmeer NEIC, Shillong.

. The Superintending Englneer HOC, Noida.

. The Superintending;&
. The Executive’ Engmeer,,‘L K.Division, CWC, Hyderabad.

. The Executive Engineer, Chenab Division, Jammu.

. The Execgtive Engineer, Meghna Division Silchar.

. The Executive Engineer, Meghna Investigation Division, Shillong.
. The Executive Engineer, SWR Division, Cochin.

. The Executive Engineer, P&l Division, Faridabad.

. The Executive Engineer, U.G.Division, Hyderabad.

. The Exggutive Engineer, L.G.Division, Hyderabad.
31.

ineer, HOEVaranasi.

The Executive Engineer, Central Store Division, New Delhi.
i The Exectitive Engineer, Narmada Division, Bhopal.
"The Executive Engineer, Sikkim Investigation Division, Gangtok.
The Executlve’Engmeer Cauvery Division, Banglore.
The Executive Engineer, NEID-1, Silchar.
The Executive Engineer, Wainganga Division, Nagpur.
The Executive Engineer, NEID-III, Itanagar.
The Executive Engineer, S.R.Division, Coimbatore.
The Executive Engineer, L.Y Division, Agra.
The Executive Engineer, M.G.Division-Ili, Varanas|. ]
The Executive Engmeer Chambal Division, Jaipur.
The Executive l:ngmeer .M.G.Division-IV, Patna.
The Executive Engifte&iziliG. Divisionif# Lucknow.
Persons concerned (455! cbpies) through their respective offices.
EC-l, Planning Circle, Faridabad.
Cashier, Planning Circle, Faridabad.
A}
™
T : (K.K.BHANDARI)
: Superintending Engineer
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Fax:0364-226226 'b GOVERNMENT OF THDIM™ rEL;211713
: centeal WATER CZ0:#1I38I0N . , (
MEGH 1A INVZSPIGATION DIVISION . ) ‘

YINGY AP VILLA:LUMPY'IGHGAD ' :
SHILLOMNG—-14. 4
- -

NO .MID/W-17011/w/ AcP/30/2000/ ) 2/€6 - :)’(9 : Dated the ‘Dec .2000

Consequelt upbn;gfant of first financial upgredation under AP Schene w.e.f°§.801993 in the scale of pay

Ps¢ 2650-65-3300-70-4000/~ Vide sSuperintending:Engineer, Planning Circle; CWC ,NH-IV,Faridabad, vide office orager No.
16/ 13/99/ Aam.IV/1036-81 dated 15.3.2000 and on exercising their option of their pay wee.f. Y.8.1999 in the grade
of Gauge Reader,the pay of ‘tne following Gauge Readers.«¢ hereby fixed in the next higher grade Of ;Rse2650-65-3300
-70-4000/~ under FR 22(1)(a)(1l) as stated below:- ~ = : T N

Sl.yName of Gaugerpay'as“on TPay after addinglPay fixed we.e.f.}lDate of 1ncremen§L?ay:atter addinglDste of next

No.]Reagers JY.8.99 in }lnotignal incre- [9.8.1999 in theé Jafter fixation - ncrement (Date lincrement. .
I - : the scale of)Yment ‘in the lo- [pay scale of Rs. junder ACPs Yof dncrement = .}
1 : I pay Hs.2610-}wer scale of Rs. }2650~-65-3300-70-{ ' © Isnown hnder(colol \
} S/shri 160—3150—65—!2610~3540/— or %)4000/- 1 . I6) ¢ 4 € - r o« X'l
¥ 13540/~ JR5. 100/~ which is] 1 { V82 ece 1
, 1 fmore. X I ' ! ~
1 Z 1 3 S 1 o i [ 1 T v 8
vﬁi 7/ Gagan Singh Fse 3150/~ RS o 3259/— Rs. 3300/~ 1.8.2000 Rs03370/~ ©1.8.2001
2. Nasib Lal Roy ks. 3150/- Rse 3250/- Kse 3300/~ 1.8.2000 Rse 3370/~ 1.8,2001
‘3.7 Subrsta C a— A - . .
borty. Rse 3150/~ B5.- 3250/ - ks« 3300/~ . 1.8,2000 ks« 3370/~ 1.8.2001

The above fixation of pay is subject to audit verification and any over paymant made on this account.:shall
be recovered from the individual.The financial benefit allowed under ACP Scheme shall be final and no pay fixation
benetit shall accure at the time of.regular promotion i.e. posting against a tunctional post in the higher grade:

C ey fedbr
L ‘ , (AMRENDRA KUMAR SINGH) 1%\ N
oo T EXEZUTIVE ENGINEER. ‘

C:opy tos-— L . . ’

1. The Superintending Engineer,Planning Circle,CWC,NH-IV, Faridabade AR

2. The Superintending Engineer ;Meghna circle,cwc,Silchare.

3.~ The aAssistant Engineer ,Meghna Inv.Sub=Division-I II,IIX
Se.KoDas,H.C.Das and P.C.Chakraborty,Gauge Reader will be done atter finali

,CWC,Shillong/Silchar.The.pay'Eixation in respect of She
sation of their representation by /A«

‘Superintending Engineer ;planning.Ccfrcle,cWwc,Faridabad as desired by the&e inaividuals. o :
4. The Accounts BrancH,Meghna Ihv.Division,CWC,Shillong. . A ) ' -
5. Bill clerk,Meghna Inv.Division, CWC,Shillong (in duplicate) for necessary action. C A 3
6 < Person concerned. B : . ' : :
o Service Book (person concerned) . ‘
8o Personal rileo
9. Dffice order. : ) A



w o

FAX:0364-226226 GOVERNMENT OF INDIA TEL:$211713
CENTRAL WATER OOMMISSION

YINGYAR VILLA:LUMPYNGNGAD
SHILLONG-14.

o L 2oy )
No.MID/W-17011/WC/ACP/30/2000/]51)_~7,L Dated the May 2001
e _ ' OFFIPE ORDER ‘

.

COnsequent upon grant of first financial upgradation
under ACP scheme w.e.f. 9.8.1999 in the scale of pay B.2650~ - 4
65-5300-70-40007- vide Superintending Engineer,Planning Circle h’/”<\
CWC ,NH-IV, Paridabad vide office order No.16/13/99/Adm.IV/1036
-81 dated 15.3.2000 the pay of the following Gauge Readers are
hereby, £ixed in the next Bigher grade of Rs.2650-65-3300-70=
4000/~ under FR 22(1)(a)(1) as stated below:~- o

Ssl.IName of GaggelPay as onjPay afteriPay fixed ]Date oflpay " IDate
No.JReaders . 19.8.,1999 Jadding jw.e.£.9.8, next injafter Jof
Is/shri. Iin the [notional Y1999 in |-cremea]adding]next
‘ ? .Iscale of lincrementjthe scale Int af- jdmcre-[incre-
"{pay &, Iin the Jof Rs.2650-]ter fiflments Iment.
12610-60~ )lower-: 165=3300-70]xation Jwith |}

I

i

{ J3150-«65~ Iscale of 1-4000/- Junder Jdates |

i 13540/~, Im.2610- § . IAcP ] i

i { 13540/~ or] i I | RN
i Yrs.100/- | i i i -
i i jwhich is | I 1 1

1 ] imore, i i 1 I

1. H.c.Das /  ®.3150/-  #,3250/-  ®.3300/- 1. 5.2000 1.3370/~ 1vS~
Woccfo 2002
1.5.2000
Rs.3440/- .
w.e.f,
- 1.5,2001

20 P.C oCllahg;>< Rso 3150/"’ this B 3250/"‘ ’ R303300/- 1.‘-2000 II.33'70/- 104.
borty., PRI N we.e.f, 2002
P T , 1.4.2000
15,3440/~

& w.e.f,
sl » 1.4,2008Q, .

w.e.f, 2002,
1.4.2000
. 25,3440/~
¢ o woﬁofo
“1+:,4,2001.

R

‘The above fixation of pay is subject €6-+Audit verifi-
cation and any over payment made on this account: ‘shall be reco-
vered from the individual.The financial benefit allowed under
AP Schene shdll be final and no pay fixation benefit shall
"accrue at the time of regular promotion i.e. posting against a

tunctional post in ¢r- lgher gradse, (: /%i @§J

(AMRENDRA KUMAR SINGH)
EXECUTIVE ENGINEER.

\/;. S.K,Daslx\\ “ 143150/  R$.3250/-  Rs.3300/- 1,4.,2000 Bs,3370/%.1.4.

co tos-
l.pyThe Superintending Engineer ,Planning Circle.CWC.NH~IV Parida_
with reference to this office letter No.MID/G-17011/ACP/4177-80
dated 16.12,.,2000.
2. The Superintending Engineer ,Meghna Circle,CWC,Silchar.
. 3. The Assistant Engineer.Meghna Inv,Sub=-Division-I,II,IIXI,CWC,
M. Shillong/Silcher, . e
i, The Apcounts,Branch.Meghnd Inv.Division,cHC,Shillong.
S, Bill Clerk.ueghna Inv.Division, cWwc, Shillong (in
duplicate) . °
6. Personal files.
7 Personjconcerned S
bﬂ{/ Service Books. e
9. office order file.
. i

MEGHNA INVESTIGATION DIVISION A
N Ky Oh ~

e —e— ee ceemr—m
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Governwent of India ) /)m m&ﬂm - 2
Ministry of Personnel, Public Grievances and mnsmn,
(Departnent of Personncl and Training)

aeo b

OFFICE OF CE B . ;/ﬁaﬁt‘% ‘ | o ‘. New Délhi-ll&)(}ui
(D&'xbu cvee -o c esjogs . ' . ’:;“-‘ S . JU”’: l' ‘i()‘,)’
= OFFICE N\EMOR/\NDUN\
(/97; SUbJ€CT--6mnT of fmcmcml upgradahons undet‘ the Assured Carece
209 Progression Scheme to- Group 'D’:civilion cmployucs of the
) Central Government - clarification rcgardmg
S e
'\‘

#2\ The undersigned is-directed lo say thal the clarification ls‘;ucd by the Departimerit,

e 83 Pﬂ\}

‘ C{ nacl und Tramm;, (DoP&T).in reply to the Point of Doubt No.9 vide Office
(RN I v .
3‘4 lemogandum (O M) No 35034/1/97- bc.u(D)(Vol lV) datcd llbruary 1() 2000 reparding,

& q
ST

il ”Fcbrudry 12 u2()0-l (copy cnc;losed), wherf:b) an elongated pay-scalc;':)f Rs. 2610660 219~1(5-
65- 3300 70-4000 (S—ZA) has been mlroduccd wnlh effect frqm 1.1.1996 in rcplaccmcnt
of the p[c reviseq. elongdtcd pay- scalc of Rs.775-12- 871 14 955 15-1030- 20- llfg whxchv
was apphcablc lo ail Group ‘D’ cmployees, othe han those in the industrial and
workshOp calcgoncs and in the Railways: It has acuoxdmgly been duudcd that financial
upgradations undcr lhc ACP Scheme mtrodu«.cd vxdc DOP&T OM No. 3‘3()141!/‘)“-
Esu(D) dated Aubust 9 1999, shall be ‘dlo“cd o Group ‘D ClVllldH employcees of the

. Central Goverament in the rewscd hierarchical grades/pm s"ales after tuking into

(X/\Y(«‘/g) account the rcviscd clon;,alcd scale S-24, wherever appllmblc _provided lhdl _all the

r)\&’\'; condilions specxﬁud in the ACP Scheme, including fulfillment of all promouorml NOTNS

arc met. This 15' howcvcr SUbJLCl to the {ollowing:-

(1) Flrsl_ ﬁnuncml upgradatioa an complcuon of 12 year_, of regular service
% shall be at least lo the pay-scale of Rs.2610-60-2910:65- 3300 70-4000

(8.2A).

The sccond financial upgradation on completion of 24 "ycars ol repular
service shall be allowed at least to the pay scile of Rs.2750- 70-3800-75-

4400 (5-4). However.where Group ‘D* civilisn employces of the Central
Government are Matriculates and are (.llyblc for promotion 1o the post of
Lower Division Clerk (LDC), the second financial upgradation in their
casc shall be allowed al least to the pay-scale of Rs. 3050-75-3950-80-

% 4590 (8-5).
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i eoee! :2,-
‘ ot g )
2. The above dccmons shall bc effeclwe from August 9, 1999 whigh 1s the v
. i ". R . . L., !
introduction of the ACP Scheme. SURTE :
3. Thc ﬂnancnal upgmdulxons undu Lhc AC"P Schcmc alrwdy anlcd o G .‘ ‘l‘_»‘ :
: »‘xl‘"’< RS . 4;7:- : u* "71';»“‘#. ey
unployccs should as. such bﬁg ‘rlgkv‘i Ld and rchscd in. lhc hght of the above deuvin e
‘;“ , I:»‘ : . 4": -hl.,p“,,}(l-.l ql)u‘"[.'..:'..:",.f,. '
: 2, - et : ,.A\“w,\; BREE
4. In ccrlam Mnmslncs/Deparlmcnls/Orgamzauons, Croup D employees i il
[

recruijed al S- 2/5 3 level have been’ allowcd ﬁnancml :upg,rdddlnon umlu e A

Scheme in: lhc LDC grade. (S- 5) even: wuhoul posscssmn of prcscnbul I

. quallflcdlxon V1Z; mulnculahon. Such upmadduon has bccn allowed erroncousty i

" terms of thc Condluon No.6 of lhc ACP Schcmc nolnhed on August 9, 1999, f.m e

of all promollonal norms (muludlnj., cducallonal quahhcal:on, il any, & upLLlllHI

K P

relevant Recruumcnl Rulcs/Scr\'lcc Rulcs), pre%cnbcd for grant of regular prow: ISIE

an csscnhal rcqulrcmcnl for gram of ﬁnancuﬂ uppradanons in the hicrarchical o ey

Such cusces should therefore, be- re\lc“cd and cxccm pn',mcn( ahrentdy e h-.

I
recovered forthwitl. ‘_} o
5. AJl Mlmslnc%/Dcpdrlmcnl% mA) g,m: wxde cuculaiion o these deeisio ke
J x : S
gu\crdl gundancc and dppropnal/é d(.llOll in the mallu L g
st ( ?’-’..?’-'...'?‘!“-'l,"\

. DIRECTOR(Establish sen

'

AH MinisfrieS/Dcpor'fmems of the Government of India

VLY e

(o[yto-

L., President’s Sceretariavvice l’ruldcnl $ Suuumnl/l’nmc Muustu Othce/Suprceny
& £ Courl/Rajya ... Sabha SecretarialLok  Sabha.l Sceretariat/C abincl  Sccretanat
1 CVCIC&AG/Central Administrative” Tribunal (Principal Bench) New Delhi. ;
2. Al Suhordmau/Auadud Offices.ol the Mmmr\' of i’t,rsonncl Pnhhg Gricvance ainl ,
Pensions. ‘

-3 Sceretary, Staff Side, National (ounul (JCI i) 13C Ferozshah Road, NLw Delhic

d‘ All Staff Side Members of the National Council (JCM). 13-C, Ferozeshah Road, Péew 'w\l
5. Department of Expenditure (Implementation Cdl) (40 copies). :
6. Facilitation Center, DoP&T (20 ¢ cupics). . :
7. NIC (DOI &T Brauch) for placing this Office Memorandum on the website of Dota i

S Establishment (1)) Seetion, DuP&F( 00 copics). S
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28 oy . ANNEX ,*,59

Name and Particulars of Gauge Readers who were S\ o,
| }gytwg Matriculation oualjfication wlth 9 Y0ars of, . ¢1A i
,.5ervice promoted agadnat 25A vacancles in the
"grade of FGELQ Pﬁﬁﬁﬁenb

e —— s e AR A IR i T

o s o ‘I R , . e
;F 31loNoe Mame and Lesignation . Office order No, and
3 . aialn date under which promoted
A ) e , as Ferrg Printer A
o e oo 2, R . - XK '
. .. 7ﬁ3c¢----bm G et v : . Lo T L A B A - g
. """_f'lﬂhri' S
'f x;l' oatya raYi§ an Pev, o ‘040, Noo A~32012/13/93 }
P unge Readet Gth ! ' i EstteX, Dated 14.,12,1993 - i
.- 2,.. Debashish Dat;a, o ... ... 040, Noy A-32012/13/93 }
DU = Gauge Reader L e _Estt«& Dated 19.4.94v/
'3y S.R.Deby ' : 0.0. Nog A~32012/13/93-
.- 'Gauge Reader . Estt X, Dated 19.4494
4o. GaMo Barman, S Moo 0404 NOo A=32012/13/9%= . .|
" _Gauge Rader . o + Estke X, Dated 1944494
“Anandd Chaudhaxy, . ‘ . Qe No. A=32012/13/93=
- :fauge.Reader |~ - .. t ' Latt Xo- Dated 2. 5J94/’ _
A S S v N
- ;JS.R,;Palo"'“ L . ! 4.0. No,! n32012/13/94— '
' '43;3§Gauge Roader Grml S © EmtteX, Dated 4-4495 .- Y
:7;1%-Sukndri Ram, ‘mﬁ. A ; . " 060. Noo A-32012/13/934
Cnl Gauge Readar Gr.k g -« EsttyX, dated 444495
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CENTRAL ADMINISTRATIVE TRIDUNAL
GUWAHATI DENGCH: sGUWAHATI,
ORISINAL APPLICATION WOl gg/goaj
1. a) Name of the Applicanti- B
b) Respoundentss- Unicn of Ingia Zors.

c) No.of applicant :-

| 23‘13 the application in the properrfofm 3~ YES/VNEK’
3, uhethexr name & Description anc address of all the papers been
" furnished in cause ritles- YES/ NG '
4{ Has the applicaticn been ole signed and Uarlfled s ves/ &Q{/
5. Have the ropins duly signed s- ves/ nNO. ¢
oo, Have sufiicisnt number cf copies of the application been filed.s YES/ND ’
7~ thether a1l the annexures parties are imp leaded s YES/ NO.
8. uwhether Enflish trenslaticn of decuments in the Languages YES/ NO.
9, Ts the appliestion is in tiwes  YES/ NO. | Lo
Ca Uaknlotnamv/MLMu/ol Ahpedranoe/Aqthorlsdtlon filedsg~ YES/ NC.

11. 1s tne application by IPO/BD/ FUR Re /3 66 77/371

12, tHas the ?LD]lCrLlJﬂ is nmltanable 3- YES/ N O

I
@)
w
i
0
@

13, Hes o the Lmpugned ondern original muly attested been fileds—YES/NO.

14. Has e leglb Accpieg cf the. aﬂﬁexurrs duiy attested FiL-ds3 YEa/ NO.
15. Has the Indux of wnts been f;*cd ail aveléable 2= YES/ NG

16,  Has the required AUTDET of'wwvo¢0pnd,baﬂrlng full address

wf the réspondanta bewn filed 2= YESS NO.
17 Jknﬁ the declaretion @ quUlLLd by item 17 of the form s YEa/ND
18;"mbmthur uhe,reliéf SJUQHt for arises out of the alngxe*—YES/ Nue

27 s prayed ford-YES/ NG

[D

“4p.  hether the intsrin relf
éD. ir cuse of uundjﬂluld“{uf ~“';§‘i5'filad'4e it‘sﬁppdftedf'VES/NU.
21. "’umgnr-%r v‘ich sase can be neem by SINbLE 8 r\CH}( DI\!ISIOI\ QENCH ¢
2% any othar ‘pointsi- e ‘ i S D

‘53, fesult of the serutiny with initial'of the Scrutiny clerk. @

. Af AN
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3 Annexu,re-z/é? //:Q?’ZJ/)"‘WN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
' AT GUWAHATI.

~0.A. No. %Q% /2001.

Swapan Biswas & Ors ‘ colle ~Applicants
. j T e,
 =Vrs- '

Union of India & Ors N Respondents.

INDEX
51.No. Psrticulars ' ' Pages
1 Original Application - ‘1 to 14
2 Annexure=1 - - 15 to 16

4 Annexure=3 - 18 to 19
5 » Annexure=-4 T X O

6 : Annexure=5 -2\

7 Mnexure=6 | — 22

8’ _ | Annexure~7 8% A L:-wfdv—f?\bﬁ scter R 5.

9 * Annexure=8- | ~ —_ 25

10 - Annexure=9 | | — XF “

) Qf
, 9 .
Filed by:-

s
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH
AT GUWAHATI.

An application under section 19 of the

Central Administrative Tribunal Act,1985.

0.A. No. ’2.%09 /2001.

Sri Swapan Biswas & 4 Ors. .... Applicants.
-Vrg=-

~ Union of India & Ors - e Regpondents.

DETAILS OF THE APPLICATION

1. PARTICULARS OF THE APPLICANTS 3

1. Sri Swapan Biswas, Gauje Reader,
Site No.43, Central Water Commission,

p.0O. SBC Nagar, Belonia, Tripura{South).

2. Sri Rabindra Sinha, Gauge Reader,
Meghna Sub-Division No.II, C.W.C.,

Nayapara, Dharmanagar, Tripura{North).

3. Sri P.R. Ghosh, Adhikari, Gauge Reader,
Meghla Division, C.¥W.C., Link Road,
Silcher-6, Dist. Cachar, Assam.

4. Subir Dhar, Gauge Readef,

Site No.54, C.W.C., P.O. Kailashahar,
Tripura (North) -

// 5. fFanindra Kumar Nath, Gauge Reader,
Site No.53 C.W.C. Natun Bazar,

" Tripura (North).

2. PARTICULAKRS OF THE RESPONDENTS -

1. The Union of India, represented‘by the
Secretary to the Govt.of India, Ministry
of Water Resource, Shram shakti Bhawan,

Rafi Marg, New Delhi-110001.

Contd.eeses?
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2. The Chairman, Central Water Comm1551on

'~ R.K. Puram, Room No. 705 New Delh1-66.(§j

3. The Chief Engineer, Central Water
Commission (NER), Jamir Mansion,
Nongshillong, Shillong-14, Meghalaya.

4. Superintending Engineer, Meghna Circle,
Central Water Commissién. 145 Panchayat
Road, Silcher-4, Céchar. Aésan.

5. The Executive Engineer; Meghna Division, -
Central Water Commission, Link.Road, |

Silchar-6, Cachar, Assam.

3. PARTICULARS OF THE ORDER AGAINST VHICH THE APPLICATION
IS MADE :-

Letter No.MC/GR/CAT/87/97/2093-2108 dated K

29.12.99 issued by the Superintendent Engineer,

CWC the Respondent No.4 addressed to Sri Swapan

LN e

Biswas, Gauge Reader which was received on

4.2.2000 by him.

4. JURISDICTION OF THE TRIBUNAL :-

The applicants declare that £his application

is within the jurisdiction of the Hon'ble Tribunal.

5. LIMITATION :-

- The appllcante further decldre that this
application is flled before the Hon'ble Tribunal within
the time limit prescribed under section 21 of the Central }

Administrative Tribunal Act, 1985.

6. FACTS OF THE CASE :-
6.1. That the applicants having common cause

of action and sought for common relief they have filed

Contd."..‘3
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this joint application under Rule 5{4) of the Rules

of Procedure which may kindly be allowed.

_qauangA %oy

6.2. That your epplicants are all Indian
citizens and as such they are entitled to all the rights

and privileges guaranteed under the Constitution of India.

6.3. That your applicants Nos.l-an@ 2 are

R W

Graduates in arts. The applicant No.l is also a member

of Schedule Caste Community. The applicant No.l was
m

inltlally appointed as Gauge Reader temporarlly on 28 4 84

—

by the Executive Englneer, Agartale Division under

PR et

J.R.C. Investigation Dlvielon; Centrul Water Commisgsion,

._,,..m"'

..,_.——....,-——-r—v-'

Agartala. The Offlce of thls Division has been shifted

‘

£o 8ilchar in 1996 and the same has been now named as
e

Meghna DlVlSlon, CWC, Link Road, 6llchar-6 Assam. The
appllcant No.2 was lnltldlly app01nted by the ﬁxecutlve
' _

Engineer, JRC Division, CUWC, agartgiglas_Gauge Reader

and was working as Gauge Reader in the office of the

Executive Engineer, CWC, shillong Divieion. He has been

transferred from shillong to Meghna Division, CWC, Silchar -

under the control of the Executive Engineer, CWC at
‘Silchar.
Annexure-1 is the photoccpy of the
appointment letter of the applicahtim

No.1l.

i )

Annexure~2 is the photocepy of the

applicant No.2's appointment letter.

6.4. That other spplicant Nos.3, 4, 5 were

also appointed as Gauge Reader in 1984_and posted at

Agartoles Division when the Agartala Division was shifted

Contd0¢-0004



No.40/97 contested the casé and filed their written

‘ + 4

. EEEE s
in 1996 as stated above. Théy were also shifted |
alongwith their office. ' | é

6.5. That'now all the applicants are qofking

in Central Water Commission Silchar Division under the

control of the Executive Engineer, CWC Silchar Division.

They have already been regularised after 3 years of

continuous service and still they are working as Gauge
: . ¢

Reader without having any upgradation of their;i;ii.

6.6. That after working from 1984 till 1997

the appliéants and - others being frustrated. for denial

of justice in that promotion as well as in their .enhance-

ment ofvsalaries they’filed 0.a. No.40/97 before the

|

Hon'ble 1r1bunal praying for extension of beneflt of

revision pay scale as has been granted to the Gauge Reader

‘of the CPWD, to grant all conseguential benefits, of

arrear sélaries to the applicaﬁt conse&uent upon.grénting'
of pay reviéioﬁ, to dGirect the respondents to pay the
applicants in the scale of_%.200~400/% (pre»reQised) and
then in the pay scale of Rs.950-1500/- (revised) with
retrospective effect and ali consequential 5enefits, to
direct the respondents t0‘p:ovide promotional scope'to

the applicants etc.

» 6.7. That the respondents in the szid O.A.

statementvbefore the Hon'ble Tribunal wherein they have
categorlcally stated in paragreph 4 of the Written .
Statement in reply to paragraph 4.4 of the Orlglndl
application No.40/97 as follows:=

E-"4.A ‘That with regaid to the stétements made in
paragrapﬁ 4.4.’ofvthe epplication, the respondents beg to

state thet as stated in reply to para 4.3 above, the

Contdcooouas
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‘pre-rev1sed scale Of pay Of Bs. 200-250/- strictly as per

4

&
applicants were appointed as Gauge Readers in CWC in Ehe (3:

\ the rpcrultment rules (Annexure-2A) in force. The pay of
the appllcants were fixed (Annexure-ZA, ZB) in the revised
scale of pay of Rs. 775-1025 w’iﬁi;;a_i;%p as per the Y eco-
mmendatloqs of the IY;Ei{,SSTQiE*iOH ahd their pay was

refised {Annex-3A & 3B) in the further revised scale of pay

of %p775-115ng.§.f. 1.4.95 aé per the provisions contained
in Ministry of Finance, Department of EXpenditurefs O.M.
No.13{2)/IC/02, dated 7.4.95 {Annexure-4) and thus the’
contention of the applicanﬁs that they were actually
entitled to the pre-revised scale of pay of Rs.260-400
instead of the scale of 200—250v(as pér recruitment Rules)
and in the revised scale of pay of Rs.950~1500 instead of
Rs.775-1025 wee.f. 1.1.86, at par with the similarly placed

persons in the CPVO is w1thout any cogent remsons/foundatlon

and has no legs to stand. In vlew of the fact that the award

. -

of re-ctegorication/re-classification of Wbrkcharged and

L.

—— Y+ — o T an——

Regular clossnflea establ ishment. OFf Central Publlc Wofks

PR
.,mp.—,;——" -

QEEEEEQEEE_LQEVD) given on 31.01.1988 as well as the

[ it

judgment of the Hon'lkle High Court of Delhi in Writ

Petition No.2792 of 1988 as well as the dismissal of SLP

filed by the Government against the said judgment of

Hon'ble Hiéh court, of Delhi on #3.8.1983 is in personem
and not in rem. To be more eleborate, the above cited
awaéd df'arbitration/judgment of the Hon'ble High Court
Delhi/judgmen£ in SLP delivered by Hon'ble Supreme Court
are only applicable to the employees Of_SEfD and not to
other organisations under the Government of India 1nclud1ng
that of4C€ﬁf?al Wwater Commission.

It is further stated that 3=
a) The benefit of in-situ promotion in the next
higher scale is already availzble to the Gauge Readers of

the Central Water Commission;

Contdo PRPSr 06
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b) | ?He G»roup ‘D' staff. including Gauge Readers i’
of C.W.C.vOffice, who- were having Matriculation
quilification from a‘rec0gniséd institution and having
atleast 9 years of service were'promoted against the
25% vacancies in the grade of Ferro Printers, a group.
.C* post in scale of m.975-1sso)¢ depending upon their
suitability epc{ éeven Nos. Gauge Readers were promoted
KAnneXu:e-S)“as Ferrc Printers during the years 1993 to
1995 by CWC.

o In implementeation of.the decision dated

18{5.84'of CAT (PB) in 0O.aA. No.2114/89(Annexure-6)rthé
post of Ferro Printer in the scale of pay oOf m.©75~1500
has_éince been redesignated as Draftsman ér.III in the
scéle of pay Rs.1300-2040 and thus the cadre of Ferro
Printer in C.W.C. no more exists. In view of this, the -
promotional &avenue for Gaﬁge,Reader to the post of Ferro

Printer ‘is no more available.™

6.8. That the Hon'ble Tribunal vide judgment.
& order dated 13.8.99 after héaring both the parties

disposed of 0.A. N0.40/97 with a direction xkxx that

"the applicants may submit representations to the competent

'authofity.of the respondents withon one month from the

date of receipt of this order for redressal of their

grievances. If such representations are'received, the
respbndents shall dispose of the represéntations with
a speaking order giviﬁg details and reasons.within a
period of 3. months from the date of receipt Of the

repr esentations.”

Annexure=3 is the photocopy of the saiad
judgment & order dated 13.8.99 bassed
by this Hon'bleTribunal in O.A.

No.40/97.

‘COntd-.o-..7
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- 6.9+ That as:per direction of the Hon‘blé
Tribunal given in O.A. N0.40/97 the applicant N_és;.l, 2,
3 submittea their representations to the Chairman, CWC,
~New_Delhi through proper channel on 4.9.99, 1.9.99 and
4.9.99 réspecﬁively for redressal of their grievances.:

'Annexuré-éwis the photocopy of the
representation dated 4.9.99 submitted
by Shri Swapan Biswgs to the'Chairman;

CWwC, New Delhi.

" 2nnexure-5 is the photocopy ©f the

representation dated 1.9.99 submitted

-

by Shri Rabindra Sinha to the Chairman,

CWC, New Delhi. ¢

6.10. That besides these'applicants who have. 3

filed represeﬁtationq before the Chairman; CW@ some other ?
qppllcants in O.Q, No.40/97 filed seperate representatlons {?

| which have been admltteo by the Executive Englneer, | ;
Megha Division, CWC Sllphar vide his letter No.MD/SIL/ | .;
CB/617~-23 dated 11.3.2030; | .;;

- Annexure-6 is the photocopy of such
letter issued by the Executive Engineer

addressed to the Superintending Engineer,

Meghna Circle, CWC.

6.11. That as per direction of the Hon'ble
Wigh gemxk Tribynal given in O.A. No.40/97 at Annexure-3
the applicant No.l flled his representation on 4.9.99

at Annexure=4 and in reply to this representatlon the

Super intending Engineer, Meghna Circle, CWC wvide his

letter NO.MC/CR/CAT/87/92/2093—2108 dated 29.12.99

Contdo .0 ’8
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inférmed'the applicant No.l that his higher pay scale

is not juétified. This order is not a speaking order, it
is only cry@tic order issued by the Supérintendihg Engineer
to hoodwinkvthe guilt comnitted by the respbndents for .not

granting required reliefs by & speaking order to the

present applicant and others.

Annexure-7 1is the photocopy of the
csaid impugned order dated 29.12.99

issued by the Superintending Engineer,

cwc, Meghma Circle.

‘ 6. 12. Thet on recelpt of the abmve lmpugned
letter /order at Anneyure-7 the appllcant No 1 submltted
Aanother representation on %5.2.2000 before the Superintending
Engineer, CWC, Meghna Circle being not satisfied with
the decision taken and communlcated to ‘him vide Annexure—7.
- , _
Annexure-8 is the photocopy 6f the
said %epresentation dated %5.2.2000

submitted by the appiicant No.1.

6.13. That tﬁe applicant filed the said
repreSentatioﬁ against Annexure—% issued by the
_superintending Engineer on 5.2.2000 because the applicant
received Annexure-=7 only‘onc4.2.2000. So the applicant”

£iled the representation within time.

6.14. That YOur applicants beg to staté that —
vide Annekure—7‘the impugned order nowhere stated that
the applicants can be promoted from the post.of Gauge

‘ | Reader to the post of Ferrolprinters which has been
redesignatedJas Draftshan alongwith Erstwhile Tracer

esE. 30 3.36. This has been known by the applicants

COntd. P o'9
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~pay scale of the epplicants and others. At Annexure-9 ﬁhe

T = 9 -

Shbuhfama %ﬂhuan»

from a letter No.C-18013/4/89~Estt. dated
30.5.95.

Annexure~9 is the photocopy of the
letter dated 30.5.95 issued by the-

Under Secretary to the Govt.of India,

Central Water Commission.

6.15. That your applicants beg to state that .

they are now drawing monthly pay scale of ks.775/- to

e - b e - A—— ey

1150/~ which have already been enhanced because of re-—
: ‘;;z‘"‘-.&':’”””‘ oA e T A B o oot e - ’ )

designation of their post as Draftsman -Grade=~III by the
Presiq§gt of India. All these things the respondents have
simply ignored with a view to depriving the monthly actual

Under Secretary. to the Govt.of India. Central Water

Commission have categorically stated that Ferro Printers

are designated as Draftsman Grade-I1II alongwith Erstwhile

Tracer wiih effect from 30.8.86. The respcndents knowing-

_fully well as they have possessed at Annexure=9 and they

deliberately ignored those documents to deprive the
applicants from their‘due enhanced salaries'and from

their legitimate promotion. Under the in-situ schemes

the applicants are eligible for promotion after completion
of 9 years contineeus service. The responden%s fully aware
of the facts that the applicants completed by now 19‘years,

~

of contineous service, still then they have not mentioned
! .

anything at Annexure-7 about the Annexure-9 and thereby

they have done injustice to the poor applicants which

is malafide, illegal, improper and without jurisdiction.

6.16. That the applicants beg to state that
the next promotion from Gauge Reder is Ferro=-Printer

with monthly pay scale of 25.975-1540/-. The post of

contdeseese10



- 10 -~
Ferroeprinte}_has been.redesignated as Draftsman
Grade-I1II alongwith erstwhilertracer“with retrospective
effectvfrom 30.8.86 vide Annexure-9. The pay scale of
Tracer, iedésignated as Draftsman Grade-III has been

upgraded by a seperate order to Rs.1200-2040/- with effect
from 9.11.87.

6.17. That the applicants beg.to state thaf
they have completed 9 yeers of'seryice in May, 1993 and

as such they are entitled to pay scale of Rs.1200-~2040 -

" with effect from May, 1993 but the Respondents have

neither promoted or redesignated as Draftsman Grade~III .

nor they: have been paid the pay scale of Rs. 1200-2040 /-

' £ill date from May, 1993.

- 6.18. That.the applicants are alsoO eptitled
for promotion from Grade-ilI to Grade-IIvaﬁter'completion
of 12 years of Serviee._They have completed 12 years of
serviceifrom May, 1996 and they are entitled to pay scale
of,m.éSOO}Z to 7000/- with e ffect from May, 1996. But

the Respondents have not paid their salaries accordingly.

6.19. That the applicants beg to state that

as per Annexure-7/ the applicants are entitled to pay

scale of m 4500-7000/- but the Respondents have not

‘paid their saldrles accordingly-.

7. GROUNDS Fgg»RELIEES WITH LEGAL PROVISIONS i

7.11 For that the applicants have been denied

-

justice by the amgkxxzmtx Respondents.

7.2, For that the applicants have . completed

9 years of service and after completlon of 9 years

A service, they have neither been promoted nor the old

contdeseosll
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pay Oof Rs.1200-~2040 have been paid to them and as such,.
it is a fit case for giving appropriate direction to

pay the same scale with effect from 30.8.86.

-

Ve
7.4. For that the applicants have already

completed 12 years of regular service and as such they

~are entitled to promotion of draftsman Grade-I1X with

pay scale of Rs.4500-7000/- {0ld Scale) with effect from
May, 1996, but the Respondents have not paid their salaries

deliberately with a view to deprive them from their due

promotion and salaries and hence it is necessary to

give direction to the respondenks to promote and pay

their salaries accordingly.

7.5. For that the applicants No.1l and 2 are

" graduate in Arts while others are Matriculate and as

such they are entitled to higher pay scale as per

academic qualificétion which is reguired by the Respohdents.

7.6. For that the applicant No.l is a member

belonging to Schedule Caste Community.

8. DETAILS OF REMEDIES EXHAUSTED :-

The applicants declafe that they have submitted
representations before the authorities and now no other
alternastive efficacious remedies except by way of filing

of this application before the Hon'ble Tribunal.

9. MATTERS NOT PREVIOUSLY FILED OR PENDING BEFORE ANY ~ ¢
OTHER COURT :-— - : ‘

The applicants further declare that they
have not filed any application, writ petition or such
in respect of the subject matter of the instant
application beiore any authority and other Court or

other Bench of the Tribunal nor any application, writ

COntd. o e e 012
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petition or suit is pending before any other Court

or Tribunal.

10.x RELIEFS SOUGHT FOR -

Under the facts and circumstances‘narrated
adee the appliqants respectfullyvpray that this
application be admitted, records be called for:and'

after hearing the parties on the cause or causes tha¥

may be shown and on perusal of the recorde, be_?leased

to grant the following reliefs:-

. K:-i)»to promote the applicants from Gauge

Readers wiﬁh.effect from 30.8.86 to the post of Ferro

Prlnters with pay scale of Bs.975-1540/-;

g ii) to rede31gnate the applicants as Draftsman
with effect from 9.11.87 with pay scale of R5+1200-2040/~ |
with effect from May, 1993, as they have completed 9
years of Service iﬁ May, 1993. |

iii) to promoté the applicants from'Draftsman
Grade~III to Draftsman Grade=-II with éffect from May,
1996 as they have’completed.IZ'yeafs of se:vice on that
day with pay scale. of m.4500-7000/#} B
- iv) to pay arrears of pay with effect from

30.8.86 to 8.11.87 in the scale of pay R5.1200-2040 /=

v) to pay the arrears pay scale of m.4500-7000

asdots R »»mﬂ—"i
with effect from May, 1996. afln %é’““}

vi) to grant adequate costs of the case.

vii) Any other relief/reliefs as may deem N

fit andvpropef by this Hpn‘ble Tribunal.

11. INTERIM PRAXER_IF ANY ==

In the interim the appllcants pray that the
pay scale of Fetro Printers be paid @ Rs.975-1540/= to

the applicants pending final disposal of the 0.A. ot

contdees o .13
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12. PARTICQULARS OF THE IPQ -
~ a) Date 3 \?(?I/ROO[ '
p) No. | G& FO)

2F |\

c) Value - @b G,

d) Payable at Guwahati

e) Name of Post Office @

13. ENCLOSURES 2=~

AS per Index.

&» u:) c-\,\f\ol\”)

W sy

Qw\‘>~“m

[ A o
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VERIFICATION

I, shri Swapan Biswas, S/o Late Sasindré

Biaswas,.Gauge,Reéder, Site No.43.:Central Wétef

Commission, P.0. SBC Nagar, Belonia, Tripura (S),

do hereby sollemnly affirm and verify that the

.statements made in paragraphs /,3’4,1,4.2).6}3),&‘{/
A éob, -éyci) é&lO/ é;m) ‘9)9) .

are true to my knowledge and those made in paragraphs

3,4, 8,605, by brdy 611 €112, 8213, blit) 6ot 6216, being

matters of records are true to my information and belief

" and I undertake that I have not suppressed any material

- facts of the case.

And I sign this verification on this the ¢t

‘day of July, 2001 at Guwahati.

o Wumw,

Signature.
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PR o 10 KD (dKC) /DIV/AL_‘:’.'L‘/WC/ /73O
-

Guvernaeny of India'
Central Water Ccmm;;s;op ,
RD{JRC)Investigation Division ,

Bapawalipur : Agartala . Qﬁﬁl
' | Dated,Theé&%%h,?é%ﬂiﬁ

M Bl O R ANDUN
I ' , -
Subs- Offér of temporary appointment to the
‘post C,(J—/auaw&f (274 1, undér‘JRC.Invc ]
; , ' DivisIoh,;CerftraL Water Commissienifgarts’ s

’ ’ . : M (/7 ‘ ,‘4 ‘
The under signed hereby offer's Shri ‘pkﬁdﬁéééii /ézﬁﬁlﬂﬂﬁﬁf,’ﬂ
EmploymeubrRegis trafion,Registiration [é 7 a Lemporary

pest af .?%?zoﬁ@ Arrgolon . Qn-whkashanged?es$a%%éshmeﬁi/regulay
Greup D™ undef River Developmer t (JRC) Investigation Dlvii;cp, Culd . C.
Agartala. (Iripura) én a pay of k. . (@ cgp. - per.month in the
pay scale.of pay of 8. 2cg-% .- 70 ,-.-4;—;2,';34-:2 =g D5

The appointee will alss be entitled t» draw dearness and other
allewances at‘ghe rate admissible under the subject to the conditisn<
laid down in rules and erders giverning the grant of such of allowance
in ferce from time to time. ~ '

2, The terms of appéintment are as unde:rs -
i) The appointment is temporary and will net confer any title
%o pernanent employment. He will be. on prebation fer 6 monthx

4i) The appointment may be termina%ed‘aﬁ any time by a manth'

notics given by eitrer side, viz the appointee ax the appoiny:.

auth-rity without assigning any reasons. -

Tue eprointing autiority however réserves the right of tex-
¢ mirating the servicos of the appointee ferthwith sr before the
expiratian- of the stipuiated pericd of notice by making paymer:
%0 him :r 4 sum equivelent o the perisd and allowances for tu.
pericd of gotice 6r the uncxpired portdon therecot .
1ii) The appointment. carried with it the lability to serve, s )

a-any—pertof India-dr Outside. .l ricfl 1o oy fx‘,@»[’\% VYol ix
| _ g

iv):Othervcondifionsvéf service will be governed by the relevu. :

rules and orderslin force frum'time to time,.
The appointment will further be subjezt tye -

' . i}uﬁ%é being' fgund medocally fit for appeintment to the grade
QQA\->cﬁ “équxqggyﬁga 7. ~fer which mus{ get the medical certificali.
i cp

] ‘the post. _ .
““ini) Submission ef a déeloration in the prescribed form and in
‘ . : P ; S
¥Q the event. ¢f the. candidates having more than ene wife living,

~

?@ﬁo the appoilntment will be subject™o his beling- cxanptedr from

énfereement of the requirement in this bekalf.
- 1ii) Taking o f 4n oath +f alilegiance, aithfulness te the cong-’

4

titution of India or making ¢f a solamn aff irmstion to «that
effect in the prescribed frrm. .. '

iv) Veriiicatisn of his ckaracter and anticedents in the presc

ribed forms frem distriet Bagistrate ~r Sub-Divisional Magist-

rate wir—h/ut any ~flverse remarks, i .

v) Produsti n ¢f the following original certif icates:-

a) Bducational and other techspical qualifications.

b) Certifikate of date pf birth (Pref of ‘age)

8) Certificate in the prscribed~form in supdort of candidates
~-tlain to belonging to SC/ST/Angl(‘cﬁmmunity/Ex,Servicemenyj

Cona...'_.i.,‘,v.:E'/Z.

dwly’signdd py the medicul officer Gavit Hospital before joini

e e e e e+ e e et o e\ e it

ﬂ‘
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' 4 - . . N . . ‘0
4. Discharge cect:ficate to toe prescmibed Torm #f
pravicus wuwplovment  if auy -

N e ¢ Character .ertifiszte {rom a Gagatted OLflcer/respefu~
? ible pe €ua/dred of .ducaiional Instituation last
atterded by hir duWy countersigned by the District
Magis rete or sub-irisiwral . jagistrate qr their
superier offic.rs-

4.1t muy please Dbe statod whnetiher the candidat:s is serving or is unce
ebligatign te serve another Cengral Governme % department/a State
vaernment or a Public authori 7.
v, If any declaration given i1f>~ussion furnish.d by the candidates
~ proves to be false wr if tle cenuila. I8 f and- to have wilfully: 1
suppress any matrial, informati-n will ve 1i.sle to removal from
service amd such other ac ¥ » as gorommaerd oy deem necessary.-

. If he a~cepts he of fer of appointment on the above terms he should
oommun >tek 73 aceeptunce within 15 davs ard report for duty withij
30 €2y iﬁam'Lhc jate .- dssuec of this ﬂnioranum, to the &zecutive }
Bngi-.zer . WD J ) “vaSeh yrision,. GG, -Nerafmﬂavmaixpv:rn—waa{nﬁa&a"l(ac&ah L

()]

Tri-ira, I{ 0 reply i eceived or the caendiaates fails to reports
for ¢ 'ty by L*oresald ¢atey tne off er will be treated as cancelled.
e No trave lir - 1llowan -~ Illl be allowe’ © v~ [oining appolntment‘pnst.

o m—

Sle il /o0 /7d 72 _4g21§5&4;4;_“h__;_ ‘ ﬁﬂ' . N ) ™
afg.ﬁf_(céo:mé b /RS ' ‘
t j/j/_d Mé(._@w /((%d’v 2L gfe').,/ T s,

Gopy te:- 1) The Superintending Engineer,, RL(JRC)Inv Circle, CW(,
R.X. Puram, New D2lhi-66+ :

2) TEF Assmstiﬁt E*éi:?e v, ub1D12}81on, C\O,%fggﬁaégaag¢av

~

~ .

@/ Yot

ﬁ) The Employmert Gfficer, Zmpl. e bxahango
. Wl BEVRRNGS rC) 1 Le1¢] - : No

4o tea 29, 2 5&3,

) Pe scnal File .
. geecints Breo~a, Divisional C*fica,

( KyG. DEBERORL ) .
EXBGUTIVE ENGINE&R., i
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" CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BEMCH.
Original Application No. 40 of 1997.

Date of'Qrderip This the 13th. day of August;

Justice Shri D. N Baruah, Vice Chainnan.

i

Shri G.L. Sanglyine. Admlnjstratlve Member.

. Shri p,R.Ghosh Adhikary and 11 others.
All the applicants are worklng as Gauge
Reader under Central wWater Comnission. + + . Applicants.

By Advocate S/Shrl B.X. Sharma & S.Sarma.

= Versus - S _ ' K
:lﬁ gA;Union of India & Ors.‘ - e . Respondenté
? .
by& hri a.peb Roy, Sr.c.c.s.c.
",G
- |
)‘J‘r#
M/ - QRDER

5{\{4@ L « SANGLYINE, ADMN . MEMBER:,

//////ﬁ This application was submitteq by 12 applicants who

were Gauge Reader in the Central Water C@nmission. They were

appointed as Gauge Reader in 1984 and 1985 in the‘scale of .

pay of #&. 200-250/~. They continued in the Jgrade of Gauge

Header without any promotion.'Therefore in 1986 and 1988 the

f—

V)

applicant No.l Shri P.R.Ghosh adhikary Submilted representations.

According to him Lhe minf{mun qualification for eljgibillty

for promotjon as Gauge Reader is H.S.L.C/School final/Madhyamik.

g;;& This same minimum qualification is applicable in the case of

Assistant . Store Keeper and Lower Division Clerk. Put the Agsis-

b —

tant Store Keeper, LDC and Work Sarkar Grade~II enjoy bettér
scale of pay of £.260-350/- or K.260-400/~ which were later

on revised at higher scale ’of pay tﬁan the reviéed|scale of

pay of Gauge'Reader. They also had promotional prospect,

whereas  the Gauge Readersdo not have any prospect for 4

cent e 20



pr&%otion. As such he  prayed for appropriate redressal.
However, no reply was issued by the respondents. In. 1994 six
employees who are nct applicants in.this 0.A except Sri pradip
Chakraborty and Swapan Kr. Pas submitted representations to
respondent No.2 for better pay scale and promotional avenues.
This was not“replied to by reSpondents..Then in 1995 applicant
No.l Sri P.R.Chosh Adhikary submitted representation to | |
requndent No.2 referring to the case of the Gauge Reader of
the Cenp;al public Works Department (CPWD for short) praying

to pay him in the scalé of pay of &.950—1500/— per month inclu-
ding arrears as in the case of the Gauge Reader of the CPWD.
Thils was not replied tc by -the fespondents.Sri Swapan’ . Biswas,
applilcant No.6 also made representation pfaying for prcmotién
on the ground that he is a member of scheduled Cashe community.

This also was not replied to by the respondents. Thereafter

PR ;kﬁge applicants hadvsubmitted_this_Qr;ginal Application. In the
V'lf  /ﬂﬁéaf§\of the Cpwp there is an award on re—categorisapion/re—
giﬁi%ification of work charged and regular ciassified estabiish~
vizf&éégﬁof CPWD as per O.M. dated 16.11.1993, Annexureél ahd

it s ‘

yvf&f@béfe is also impleméntation of the award dated 31:1.1986 on

the above mentioned employees as modified by the Delhi High

Court judgment dated 21.1.1992 as per 0.M. dated 20.12.1993,
award

Annexure-2. The employces affected by this Z-included Gauge

Readers of the CPWD. In this applicaticn the applicants have

prayed that they bhe granted the same beneiits as granted. to
the Gauge Readers of the CpwD in the above O.M. Further, they

have prayed that they should be provided promotional avenue.

2. The respondents have submitted written statement contes-

tifg the prayers of the applicants.

i
-/ Wwe have heard learned counsel of both‘sidés. It will be
sefen that there are two distinct issues, nanely, promctional

venue and assigning a pay scale to the cadre of Gauge Reader
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in this application. 1t is also seen that many of the appli-

cants did not approach the respon:lents for redressal of thelr

¢grievances. Cn perusal of the application, written statement

and hearing learned counsel of both sides, wWe are of the

view that the matters need be considered and disposed of

We therefore, direct the applicants

first by the respondents.
ompetent authority of the

his

o submit representatibns to the ¢

respondents within one month from the date of recelipt of t
or redressal of their grievances. 1f such representations

1 dispose of the represen-

order f

are received, the respondents shal

tations with a speaking order giving details and reasons

within a period of 3 months from the date of receipt of the

ﬂepresentations.

With the above directions the applicaticn is q1sposed

of . No order as to costs.
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Ts,

The Cheirman,

Céntral wWater Commission, K
Room WA-316, Sewa Bhawan, . A -

R.X. Puram, New Delhi-110 066.. ~ S
( Through Proper Channel.) i+ . -

¢

Sub:— Grant of upper pay scale in the post of Gauge

. : Reader. Promotional--avenue for Gaugeé Readder
Central Mdmrnlstratlve Tribunal, Gauwahati bn

nch order dated 13th August 1999. ; ’

Respectad Sir, ,
Most respectfully, I am submlttlng the - f0110w1ng

few facts for favour of your klﬂd 1nformation and sympathetic )

consicaration,

~ That I have been appointed as a Gauge Reader in the:
pay scales of Rs. 200-250/- with effect from 14- j;;[ﬁgim_;, and
¢ontinucing in the same grade without any promotion. Since the
Separtmeont has not considered my recuest for placimgmy —pay in..

the nigher sczle that of IDC i.e. fs. 260- 400/~. I was compelled

tn apnroach the Honourable Central Administrative Tribunal'’ fnr*

redregs>l of my above grivances and the Honourable Central -Admi- .

nistrztise Iribunal’s order dated 13th August 1999 is also encl~ "

~seG hz'owith, which will speak itseif. T
In view of the above,,I humblv request your GOOdS—:

“21f ta k=2 kind enough to cons 1oe1 my-above case taking -into con’

sideratim., Ihe order of the Honouraple Pribunal as well as® 5th

Centra1 Pay Commission recommendation for 1mplewentat101 v1de Ve

No735N0 3« /3/97~48Lt(D) @ted 09/08/1999 and also reﬂuest “to take.
afsearly action on the matter. My pay scale may: mlndly be plac- -

<G as J“C $ pay scale i.e. 5. 260-400/- and I may kindy be paid

uL.wv 5' ’60 4’00 -

I further reouest that, I may also kindly be cons-)
idered i»r promotion whlch may also Klndy be considered sympath
etlcalrv “ . c

. ot " .

%9"’( soog o

Yours faithfull?;.

ol‘ , : Duapan Bquwa .
/&QA - L Swarpn Bistohs: é))m

B

M[qmq
Cowy for information to .-

1. s Chief’ wnglneerﬂ Centrad Hater"cOmmlesxon, Bramhaoutna &
3arainr Pasin, aranatha' Pohkesh AR, 0. Umpllng,shlllong~793006

2, The Supsringending s“ngineer, Peghna Circle, CentralJWate* Co-
mralssion, Panchayat :Roadl, ‘Silchar-788 OO4(§ssan)

O m - —

ssion, Link Read, Silchar.783006{assam).

4, The Zxecutive Enolneer Meghna Investigation Divisien, Central
Water Commission, otxnagar, "Yingeyar Villa” sShillong-793014.

-~

the arrcars from the date of my app01ntment in the hlgher scale“ .

s

LY

- The ixeeutive Zngineer, Meghna Division; Central water Comni»

’
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- To,
The Chairman,
Central Water Commission,
Room Wm-316, Sewa Bhawan,
2.%. Puram, New Delhi-11U 066.

( Through Prorar Channel )

Sub:— Grant of upper b2y scale in the post of Gauge
Reader. Promotionzl avenue for Gauge Reader
Central Administrative Tribunal, -Gauwahati be

nch order dated 12th august 1999.

Respeéted sir, _ .
W ~ Most respectfully, I am < bmitting  the following
‘few facts for favour of your kind infcrmation and - sympathetic
consideration. X ' o -

: ‘That I have been appointe@ as a Gauge Reader:-in the
pay scale of fs. 200-250/~- with effect om Méﬁiﬁ?tjﬂjgktwhﬂ_ and
continueing in the same grade withcut &ny prcmotion. since the
Gepartment has not considered my requesf for placing my pay 1ip
the higher scale that of IDC i.e. Rs. 26 -400/~. 1 was compelled
t~ approach the Honourable Central Admiwistrativeffribunal for
redressal of my above grivances and the 4c sourable Central Admi-
nistrative Iripunal's order dated 13th ugust 1999 4g also encl-
msed herewith, which will speak itself.

' In view of the above, I Wumbly request your good s—
=1f t~ be kind enough to consider my above case taking into con
sideratimn. The order of the Honouracse Igibunal as well as 5th
Central Pay Commission recommendation for tmplewentatioh vide
No,35034/3/97—35tt(D) ated 09/08/19%¢ and alzo recuest -to take .
ap early action oOn the matter. My payv scale may'kindly be plac-
ed as LDC's pay scale i.e. 5. 260-40G, "~ .hd 1T may kindy be paid
the arrears from the date of my appointment in the higher scale
i.e. M. 260-400,"-. ' . oo - '
: 1 further recuest -that, i may also kindly be cons-
jdered fer promotion which may also windy be considered sympath

etically.
X by o | v ith
Uf/%/ye’ ; ge7, : . Yours, faithfully.
@' D OC}“ . 3 ' /A,S’x :,"".\““ v ',.;
el R G
o . (RPpZINDRA SN HAY
FA6-DNedD oo e ifd G
Conv fer information to.- SR mgwbﬁw«’ DA e
| ~phpvnan (M) P D 794 1

1. ;he,Chief;ﬁngineery;Centfél‘Water"Commission,--Bramhabutna'&
Barah ‘Basin, Harénatha;\Pohkesh,,Pjo. Umpling,Shillong~793006.

2. The Supﬁ:imtending sngineer, Meghna Clicle, Cantral »water -Co~
mmiSSioﬂ,Qancbayaﬁ.Roa@,,SilChar—788 004 (Assam) .

3. Thg Sxeeutive Zngineer, Meghna hivision, (entral wWater Coimi-

ssion, Link Rnad, Silchar_783006(assam)., ' :

4, The ZIxscutive Tngineer, - eghna InvestigationADivisisn, Central
. . . o . s T i s -
Water Commission, wotinagar, ‘yingevar villal Shillong-793014.

1
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A s - PR/DAXLG 384D 32358
) | ‘ GramsHaghna

Govaermmnent of Indis
0ffice of ths Hxetubive Engincsy
Maghria Division CoWe C Link Road
& €113 £ TEOG0 G A gam

BOMn/ sEL/ O/ (] 7 — )//'2 m&@&./[,z 200

TC,
The guperintending nagineet
Meghng Clrele o
Central water Commiepion
tlichar.T05004, Assasm,

Subre UsAs NG, 40797 #1led by S PuRe “Ghogh
Adhikary & others In the HA blse Trib.
uial, Yuwalats denich ragarding odplie
atice ©f the judgement sr& order,

Refte Circle GLfics letter WO,MG/BR/CAT/ 67/
87/ 093= 2108 datad 26/12/1960,

3L e .
Kind refarence is 4nvited to the sbove cited
lettar, In thia comieution tho £allowing Gauje Redd.
are have gibmiteed €helr reprosentetions repesting
theXein for recdisideracion of thoir demands,

-/ 1) zf/ghe Po¥, Ghosh Adhikary, GR
2 Pragsad Sen, GR
3) daoyananda Ewm&.ﬁ, R
4) Bigwajit Paul, GR
75} gwapan Bigusg, GR
- The repregentationg of the ghove msid: Gauge

Readers which are gelf aplanstary are forwerded hes
rewith f&r infarmaticn and furthet necsssary ackion

\QJS &vz@am. . EE : ,
M c;cy@' o | .Yours £aithPuily

A Ocﬁ\ o o
. J : R . {howandra Kumar singh)
| inel oy Ag above, o . Bxooutive Engineer

CPpY Lo

1) I, ¥R, Ghogh Adnikary, OR

# gh, Pragnd Sen QR - -

3) she Joyanands Barman, OR

4) She Blewajlt Paul, GR )

S)AA{. Swapsn Bigwam, OR M @o/}" 3’,,}7,“,\;7
‘ . . o

Axaoutive Engineer’
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T
‘/Z/ng?j?;‘\ ' Government of India
N7 Central Water Commission
s> Gram : MEGHNA Meghna Circle . Phoneffax : (03842) 39760
NoMC/CRSCAT/B1/97/ 2093 :L!C)‘% T =t paled. 2025423

To \/
Shri Swapan Biswas, G/R
- G&D Site, CWC,
Belonia

Subt- 0. Ao No. 40/97 f£1ilad by Shri B, R Ghosh Adhik ari & others in
the ton'ble Tribunel Guuahati Bench regdrding compliance of
the Judgement end ord3r,.:

Rgfi= Your rep resentatioﬂ adarfled;»04'.09.99.

"' The post o f.Cauge: Readar(GmLp ' ot post) in thg scas pay of
ks, 7W1025/-.mergad in the scaleof pay of fe, 775-
1287 1= 1459 58 e U e Fo 1. 4595(" and Tgvised Rse 2610—
60~ 3150~ 65-.)540/- We B¢ o 1o e '?6)' n the subo rdinate ‘6fFfices af CuC
is fillad on Direct Rscruitmen ..Basis through Bnployment r_xchange.
The basic Educatxof'tal Qualificat.ion required for this. post is 8¢th
Standard _pf_s_g:_tﬂ’l_e_geas, the poat of L, 0, C (Grow 'C' post) in“the
anO rdinate offices of Central ;\Water Commission is fill ed thmugh
er_‘)lonal St?/f:f‘_’S_g},,_,emtm_n_@__Lsﬁion on Ml India tompetition Basis

(/aﬂd thg basic quali fication p'rescribad f‘or the post of LDC is Matric.

with Typing spesd @ 30 Wepem in English or 25 wspem in Hindl, Thus
thgre is no comp arision betwesn the post of Gauge Header & LDG '

Recently tha Ministry of Personnal, public Grigvances &
Peﬂsmn(UJP&T)'s vide O.f1e dated 9,8,199 has introduced the Assured
'Carser Prograssion Schems for all th@"'f'entre. Covt, CLvilien

_ Employocs vide which twmal Logradatlons dering the s@rvice
...E_J_gu nof 12 years and Ilnd on Cﬁmpletlonn
"

caragsl i, @ Ofe GO
—_— o - . " e . -
Uice are to be consideragd, .This is houever, not

of 24 years
: uhere tho Govt. servants Have al ready got two prior
duang the proscr‘bed tenure. =10 & 272 2
s 1o 1956 the benafit
0012/"




GCOZO?..C.

S
of.In situ promotion i the next higher scale was also

aveall &le to the Gauge Readers of’ Central Water (o fission,
Na :
'rienpe your cl.aim ror hlghor pay scale ) 0t ju:st)ﬁi/

S Lp erintending Engineer

Copy to.""" R . . .

4 The {:mef mglneal( B&ea),cuc,sml Jong,_ |

2 ‘Tha Ex. Enginear, f’leghna Inv, Divn, CUC, Shillong,

Se The Ex, Eﬂgineer fleghna 0f v, CUC,Sil char,
4y The Under Secretary, CuC( Estt, UIII) CUC, RKsPUTym,.

New ‘Dal ki with ref.. to his.letter No, c.1eo14/1/97~

Estts vzzx/mz:; dated 13/14th Oct, ;999., A
5.° .‘,'-.\The Superintendlng Engineer, Planning Circle, CWC,
‘ : 1065 68, Type-V, NH-IV, Faridabad - 121 001 with

reference €6 his letter No 16/11/97/Adm.IV/4991 93
|4t 24,12.99. -

._e&4ﬁﬂj@iﬁﬁ;%§%}lﬁﬁs‘ ;

Superlntendlng Engineer

]
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ro, '

The Superircending Engineer,
Meghna Circle, C.W.C.

283~-Aa, College Road,

Silchar-788 004, (Assam) . ‘ ’ N
J Llchar ( Ssa | (TL\ "\'\n. V)'yb‘-,,n,vv CL\A'V\ Q)

Sub:-. Representation.

Ref:~ (a) The Honourable Central Administrative
ribunal's onler amd judgment ~f Q/A

No-40/97 & -t~' 13.08.1999

(b) S.E. #egh=a Circle's, Siizanr letter
No.2098.08 dated 29,12, 1999 __

Sir,

With reference to abuve cited letter (ai judge-
ment and order of CAT and S. 1. Meghna Circle's letter
I have the honour to lay the following few facts befo-
re your administrative and judicial mind.

() That Sir with the best of my knowledge I ha
Ve understocd that the honourable CvTis pleased enough
by seeing the demand letter to the :mployment Exchange
(i) Demand letter of AgartalalDiVision(RD(JRC)Inv.Divn.)
No,1876~77 dated 12.12.1983, (ii) Shillong(®) (JRC) Inavn,
Divn.)No.5020~21 dated 02.11.1978 and the arbitation aw-
amd of Delhi High Court (CPW ) dated 21.01.1992 that our
claim for upper vay scale and prometional avenue are
jenuine and accordingly the Honourable CAT said in its
judgment, "we are of the view that the matters need Dbe
considered armd disposed of first by the respondents. "But
instead of considering it, the Masg¢hna Circle said that
~ur claim is not justified.

That Sir, I have read your. lztter underiyaf (B) ¢

-

B.(1) CLASS VIII STANDARS -~ “The RE(JRT) Investi~
gation Division and R (JREY ivicien se itg demand  to
the Employment Exchange for the post of Gauy-2 Reader hav
ing Matric/HsLc/High Secondary qualification and for the
post ~f Peon, Chowkidar, Barkandaz having non Matric
a:dlification, from this i1t prove that I was . recruitcd

"as a Matriculate candidata, Hence I object that our prst

is not a Class-VIII standard post.

(ii) HIGHER PAY SCaLz e Superintending Eng-
ineer, Meghna Circle said that IDC's are recruited throu
gh Regional  Staff Selection Commissinn, but instead of
IDC there are so many posts which ar: filled up through
direct recruitment basis i.e. asstt, Store Keeper, Junior
Observer, Worksarkar Gr.II etc, in Cantra) Wat.er Commiss
ion, all the said posts carry equal pay of IDC's and
these are only Matric/HSLC standard posts.Hence my claim
for the pay scale of Rs, 260-400 is,justified..

A e

. e
PJO.O\{\Q:)‘OGW\ |

Cont'd page/2.
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(2)

(iii) IN_SITU PRC.IOPION . 2e bena!’ i

Situ pPromotion i

by stagriation. The In-sity Promotion ig
atate the employee’ to drawn his pay in +
grade in the absence of ’

his pay

next

grade, This'can not be regardag ds promotion of Gqualif- :
iad person to the higher grde. :
Under the Circumstances stéted abeove I solicit . :

1

Jjudicial mind, your honovr wijy do the
May also be informed at an

that considering the facts with your administrative and v S

early date,

Yours faithfully,

Dated : S‘I"LI‘Z@(DO -

Praagom Bsns, .

C2whPAN B3 W)

Readoy,

| Sheno-43, Beleria

Mg (y) o

,%\() :

“\‘) Twe M%S'lr G,o( z{,ei‘ e by

Clv.C- by Lf‘-’%‘l@w'

N e

[4

! ) . , 1 O 1 . mw%mic'w'a
',—~  0 The a(x_@/mb\/@_ @w%mp/\,’ W\C.Q{\'\'\";\ o
o LimX Red Q%‘M‘?S&@oi CY‘WSW) L A
e Lvindin e ‘ﬁ?«vﬂ(ﬁwﬁ,.mwg
Iy X . ] ‘ . O
Wty Maghna, %\f-bl)ww%m_-}

ackbion flease,

6\@&80— .



I S . PHNENRE-EE G,
1 ’ :Jl “ ' ll 36, f » Ve .
. No.C=18017%/4/69~Estt . X X
Government of .India L
‘ , Corbral water Comnission
i Room No.310, 3ews Bhowahn, : "
R.K. Puram, New Delhi-66. S
pated thé 30th May, 1995 ° |
OFFICi MEMOHANDUM |
Subject @ _lu}dn.'; i, nntion of the post of D/meh/Fer’ro—Pan‘ter
in Conlral water Commission. R
| | “~ s s. ud“i &"Q{ |
In pursuance .of the orders of ‘tl'te/;C,A‘l', Principal A,
Bench, New belhi, contaiued in their Judgement dated 18.5.94 - ey

delivered in O.A. No.2114/109 £iled by Shrl-D.C. Dabral and
obhers Versus Union of Inc.a, the Commiszlon's Order NO.
A-11012/8/86-%.1V dated 26th Ssptember, 1986 18 hereby

. .«."'i:‘
.

partially modilied and all +%= posts of IFerro-Printers are ’
hereby re-designated .as D/won, rade TLL alongwith erstwhlle
Pracer. “fhis order will take vetrospective effect from
EtS | , ehieen frem,
2. This re-dosipnation of the post of rFerro-IPrinter is
however, sabiect Lo the fulfilment oi the ¢onditions lnid
dovin in Lho Ministey of Fiocauce, pDepartment of Expenditure
O. M. No A3(1)=1C/91 dated 19th 9ctober, 1994, ..

Gy 2l @R

Under Secretary(M)
. Tele: 60LOGS

Copy Un -

MOWIC, 85, New helhvi (Sh. ALK. paraa, US(E).

2. P35 Lo Chatrman, CuC, Hes Delhi.
3. PS to Members, CwG, Rew Delhi., i
4. ALY Chied gnpincers, JuC, New helhi. .
5. ALL superintending kEnpginecrs, CWC, New Delhl. o
6. A1l Jixecutive Engineers, GuC, New Delhi. ' S S
7. . All Under. secretaries/hccounts Officer /Senior Analyst/ KL
Pay & Accounts Officer, CuC, New Delhi. : .
8., All section Officers/birectorates/Units of CWC, N.Du N
9, Draviing Stoff Assoclation, CWC, New Delhi. . : ")
10.. Notice Board. : e L ' Y
11, &pare copies (hO copirs) - ‘ A 'xi,;
12.  All Ferro-LUrinters /fersonal Files ‘ ‘ S S
. "{;F‘a“
a »

. ‘bj
@Wﬁ_

(J.L. CHUGH) . RN
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UM~y I THE CENTRAL ADMINISTRATIVE
GuwahsggagNeg:guw ATI BENCH: GUWAHATI

Yo
* §7A NO.283/01

Shri Swapan Biswas & others
-Versus-

Union of India & Others.
IN THE MATTER OF

Written statement submitted by Respondents

vThe humble respondents beg to submit their written

statements as follows:

FACTS/SUMMARY OF THE CASE

Ali the applicants referred in the O.A No0.283/2001 were
appointed in the CWC as Gauge Readers in the pre-revised scale
of pay Rs.200-250 which was revised to Rs.775-1025/= as per
the recommendation of the IVth pay commission w.e.f.1/1/86
which was further revised to Rs.775-1150/- w.e.f.1/4/95 as per
the provisions contained in the Ministry of Finance, Department
of Expenditure O.M.No.13 (2)/1C/92 dated 7/4/95 strictly as per
the existing recruitment rules according to which the post of
Gauge Reader is to be filled up by direct recruitment from the
candidates having qualifications as middle standard pass and
thus the possession of higher qualification by the applicants do

not give them rights automatically for higher scales.

Fiizd by

|




In a similar case Shri P.R.Ghosh Adhikary and eleven other
Gauge Readers of CWC subordinate office Vs.Union of India &
Others had filed O.AN040/97 in'the Hon'ble CAT Guwahat
Bench in which Shri Swapan Biswas, Gauge Reader was also
applicant number six claiming parity in their scal_es of pay with
~the.. Gauge Readers employed in the CPWD, grant of
consequential benefits of arrears salary and better benefits of
promdtion'al avenues etc, |

The Hon'ble CAT Guwahati Bench, Guwahati in their ju‘dgement
. and order dated 13/8/99 after hearing both the( sides disposed
off O.A.No.v40/97 With the d.irection that' the applicant may
submit the representation to the competent authority of the
- respondents fbr redressel of their grievances and the
réspondents should dispose off the vrepresentation‘s with a
speakin§ order giving detailé and reasons within a period of
“three months from the date of receipt of the representation. All

the representations received from the Gauge Readers were

forwarded to CWC, New Delhi vide L.No.MC/GR/CAT/97/1638-99

~ dated 23/9/99 and in turn the CWC, New Delhi forwarded the
| same {o S.E, Planniné Circle, CWC, Faridabad vide L.No.C-
18014/1/97Estt.VIII/1324 dt.14/10/99 for immediate disposal.

The S.E, Planning Circle, CWC, Faridabad vide his
L.No.16/11/97/Adm.IV/4991-93 dated 24/12/99 forwarded a
draft rebly approved by the CWC stating that the reply to the
representation submitted by the applicants should be giyen by
}the' S.E, Meghna Circle, CWC, Silchar who has been impleded in

the O.A. No.40/97.

S
i
i
\
%
\
|
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As per the direction of Hon'ble Tribunal, GuwahAati Bench in O.A

No.40/97, the SE, Meghna Circle, CWC, Silchar vide his

L.No.MC/SGR/CAT/87/97/2093-2108 dated 29/12/99 after due

_careful consideration of the applications received from the Gauge

Readers has given the reply in speaking order.

The said letter dated 29/12/99 of SE,Meghna Circle, CWC, Silchar

to respondent 4 of the O.A is now challenged by Shri Swapan

Biswas, Gauge Reader in the instant O.A.

PARAWISE COMMENTS

1)

2)

3)

4)

© That with regard to the averments made in

paragraph 1,2,3, 4 & 5 of the application the

respondents has no comments.

That with regard to the averments made in
paragraph  6.1,6.2,63,6.4, & 6.5 of the

application the respondents has no comments.

- That with regard to the averments made in

paragraph 6.6 and 6.7 of the application the

vrespondents beg to state that the statements are

éctually of the facts given in reply to paragraph
4.4 of the original O.A No0.40/97 filed by the
Gauge Reader. Therefore the respondents has
no comments.

That.with regard to the averments made in
paragraph 6.8, 6.9 & 6.10 the respbndents has

no comments.

(4

-3




3)

6)

7)

= ‘*4/

- That with regard to the averments made in

paragraph 6.11 the respondents beg to.state
that as per the directions of the Hon'ble Tribunal
Guwahati bench given in 0.A.N0.40/97, the
Superintending Engine.er, Meghna Circle, CWC,

Silchar, vide his Letter

- No.MC/GR/CAT/87/97/2093-2108  dated

29/12/99 after due careful consideration of the

applications received from the Gauge Readers‘

has given the reply in speaking order, which
clearly shows that the qualifications prescribed
for recruitment to the pést of LDC are higher
“than those pres‘cribed. for recruitment to the post
of Gauge Reader. Hence the allegations made in

this para are denied on the ground that these

«are baseless and not sustainable in law.

That with regard to the averments made in

paragraph 6.12 and 6.13 the respondents has no

comments.

That with regard to the averments made in

paragraph 6.14 the respondents beg to state‘
that the O.M at Annexure - IX in O.A is no

where mentioning that the Gauge Reader can be

promoted to the post Ferro Printer/Tracer. Thus,

thé O.M has been misquoted by the applicants.




8)

That with regard to the averments made in
paragraph 6.15 the respondents beg to state

that the applicants are drawing pay in the new

Scale of Rs 2610760731_50 -65- 3540/— with effect

from 01/01/1996 as per the recommendation of

/
“the Vth Central Pay Commission. (Further it is

stated that the Group-D staff including Gauge
Readers of CWC office who were having
matriculation qualification from a recognised

institution and having at least nine years of
S~
service were promoted against the 25%

R
L

vacancies in the grad e of Ferro Printers, a

Group-C post in scale of Rs.975-1560/= (pre-
revised) depending upon their suitability etc.
seven number Gauge Readers were promoted as

1

Ferro Printers during the years 1993 to 1995 'by
CWC)Since then, the post of Ferro Printer has
' . . P e
ceased to exist as the same has been
redesignated as Draftsman Grade.III, to be filled

p— ¢

100% by Direct Recruitment. In view of the job

requirement of the post of Draftsman Grade 111,

-~ recruitment qualifieations for that posty have

as (I) Matriculation or

%nt from a recognised University/Board

and (ii) Dxploma or Certlf cate in Draftsmanshlp

' (anl/MechamcaI) from Y recognised
L Insﬂtuge_/@garj of__not_less_than _two. years

~ duration, These qualifications” are much higher

than those prescribed for Gauge Reader. Hence,

i .= S

ey
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the Gauge Readers are not liable to be
“promoted’ to the post of Draftsman Grade I1II.
However they are eligible for two ‘financial

Upgradations as per Rules_under_the Assured

- Career Progression of the Goverhment.

e

In situ promotions: The in sity promotions (i)
applicable to employees including  industrial

workers  directly recruited to Group;D' and

‘Group-C posts on the minimum of the relevant

pay sca_lé and not promoted on a regular basis
even after 4draWing the maximum o'f‘ the pay

scale for more than a year (ii) it is applicable to

~ post having no avenue of promotion” at all as

also to posts having‘ inadequate 'avenue, of
promotion. Employees fulfilling the Cohditions
abd\)e'considered on seniority cum.. fitness basis
for in situ promotion to the 'Q@MLg_hhr_s;ale
available in the normél‘line /hierarchy of
promotion.  Group-D emploYees will  be
considered for promotion to the scale of

Rs.2610-3540.
—

Normally in situ promotion is awarded when the
employee get stagnated his pay. It is_ not -

mandatory to give promotions after nine years of

continuous service as stated b)‘/ the applicant.
Thaf with regard to the averments made in
paragraph 6.16 the_ respondents beg to state
that the next promotion for Gauge Reéders is

not in the scale of Rs.950-1540/= (pre‘revised)

A

o S
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~BY -
~which has been revised to Rs.3050-4590/=

'w.'e.f.-01/01/96. Th.e.' present scale of the

Draftsman Gr. II‘ is  Rs.4000- 100 -

6000/-(Revised).‘Thié'scalé is not ‘abplicable to

the Gaugke Readers.

That with regard to. the éverméﬁts' made in
paragraph 6.17 the respondents »beg to state
that the Ministry of Pefsonnel / Public Grievances
and Pension . (DOP&T’s). videv O.l\./'lv.No. dated
09/08/99 has proposed to adopt the Assured

Career Progression Scheme in a -nﬁodiﬁéd form to
e S

mitigate hardship in case of acute stagnation

either in a cadre or in an isolated pbst. Keeping
in view all relevant factors, it has, therefore,

been decided to grant two financial g_vpgradations

/

(as recommended by the vth :Cen‘tral Pay‘

Commission and also in accordance with the

Agreed Settlement déted September 11, 1997

(in relation to GroupiC and D employees)

~entered into with the staff side of the National

Council (JCM) under the Aséufed Career
Progression Scheme to Group-B, C and D
employees on completion of 12 years and 24
years;»Accordir-lgly fhé beneﬁ.t_ of next higher
scale is already availa’ble}to the Gauge Readers

of the Central Water Commission. .

O s
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12)

13)

| 14)

15)

3 -

The Gadge Readers ‘were also awarded the

Assured Career Progression Scheme according to
their services but the petitioners héve refused to

accept the same.

That with regard to ‘the avernﬁén_ts made in

paragraph  6.18 of the application the -

respondents has no comments except what has
already been stated in reply to. parégraph 6.17
above.

That with regard to the averments made in

paragraph  6.19 of the application the

respondents has.no comments except what has

already been stated in reply to ba'ragraph 6.17 -

above.

That with regard to the avermehts made in
paragraph.7.1 the rés;pondents beg to state that
no injustice has been done to the applicants in

any manner whatsoever.

That with regard to the avermenfs made in
paragraph 7.2 the ) r‘espondents‘ has no
comments except what has already been stated

in reply to para 6.1? above,

That with regard to the averments made in

paragraph 7.4 the respondents has no

'cOmm_énts except what has already been stated

in reply to fore-going paragraphs. |

"
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17)

18)

19)

20)

,ﬂ %G )

That with regard to the averments made in
paragraph 7.5 of the application the respondents

beg to state that the educational qualification for

the post of Gauge Reader in Central Water

9»"/

Commission is 8" standard pass as per the

recruitment rules .and not graduates /
matriculation as stated by the applicants. The
possession of higher qualification by the
applivcant at the tihe of initial recruitment fof the
post of Gauge Reader in Central Water
Commission -can not confer any right on the

applicants to have a higher scale of pay etc.

That with regard to the avermehts made in

pafagraph 7.6 of the application the respondents .

has no comments.

That with regard to the averments made in

paragraph 8 of the application the respondents

has no comments.

That with regard to the averments made in
paragraph 9 of the application the respondents

has no comments.

RELIEF SOUGHT FOR

That with regard to the averments made in
paragraph 10.(i) to 10.(vii) the respondents beg
to state that all the points raised therein are

baseless. The post of Gauge Reader can not be
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- 9% -
&

Compared with those of Ferro Printer/ Draftsman
of Central Water Commission. The educational
qualification for these grades (Ferro Printer /
Draftsman) are different i.e. Matriculétion and
Diploma or Certificate in  Draftsmanship
(Civil/Mechanical)  from . a recognised
Instituté/Boérd of not less than two. years
duration whereas the educational qualification

for Gauge Reader is only 8" standard pass.

That with regard to the averments made in
paragraph 11the respondents beg to submit that
the application has no merit and as such the

same is liable to be dismissed with costs.

-6~
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VERIFICATION

I, AMQENbRA' KumMAR SH\IGH

Executive Engineer, Meghna Division, CWC,
Silchar being competent do hereby solemnly
declare that the statements made in paragraph

' L,?:.'.'%;.‘i..true to py

knowledge those made in

: 0
 paragraph 2,77 8,9 Are true to my information

this Hon'ble tribunal.
And 1 sign this verification to day on .20.f£/day

of Nev2001 at ....SI.MTL(.avﬁ g

v

Declarant.

-1 : v
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Oais NO.283/2001
shri sSwapan Biswas & Ors .... ZApplicants.
~-VES-

Union of India & Ors ceane Respondents.

IN THE MATTER OF -

Rejoinder submitted by the
. applicants egainst the written
stetements suomitted by the

Regpondente.

The humble sppliceants submit their Re joinder

cgainst written stetemente as followsi-

1. That the preliminsry paragraph in written

statements are matter of records and hence no comments.

2. Thet with regerd to the statements made in
caragraphs 1, 2, 3, 4 ¥gu % of the written stitement

the applicant has no commentswof offer.

e

e

3. Thét with regard to the statements wade

in peragreph-5 of the written ststements regarding
peragraph 6.11 Of the originaliapplication, the applicants
reiterzste that the higher pay scele is justified and

the order given by the Superintending Engineer are not

67;&» specking oxder. me -

Contdo. LRI -2
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4. Thet with regard to the statements made in

paragraph 6 of the written statements regerding
paragraphs 6.12 &nd 6.13 of the originsl application,

the applicants have no comments.

5. | That with regard to the statements made in

paragraph 7 of the written statement regarding paragraph

' 6.14 of the application, the applicants beg to state

that the O.M. At Annexure-9 in Originel Application no 2,
. ek _ - - i
where mentioniny that the Gauge R.ader caq,be promoted

to the post of the Ferro Printer/Tracer. In facg

annexure-9 can be read as Annexure=10 wherein it is
mentioned that all the post of Ferro Printer are re-
designat@igéé the draftsman Grade-III zlongwith
erstWEile tracer. It is mentioned vhdt vide letter
No.C-18013/4 /89-Estt dated 30.5.95 issued by the

U,der Secretary {M) to tﬁe Govt.of India, CWC. Hovever,

the Annexure=2 can be now read as Mnexure-10 wherein

the above facts has been mentioned.

6. That with regard to the statements madé in

péragraph 8 of the written statement regarding paragraph

. 6.15 of the originsl epplication, the applicantsbegp to

state that it has been mentioned'in this paragraph

that for the post of draftsman required qualification
, . e a8

is matriculation or equivalent fpom a recognised

————

University/Board but the Executive Engineer, CWC RD

(JRC) Investigation Division, Banahalipur, Agartala

requested the Buployment Officer, Enployment Exchange

Karimganj,'ASSam vide letter No.JRC/DIV/aGT/CB/38/

1871—77 dated 12.12.83 to forward suiteble candidates

for the post of Gauge Reader to the office of the

Contdecescseesd
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Executive Engineer for interview and selection>showing
the educational qﬁalification of Secondary/Higher Secondary
School LeQQing Certificate for the pbst of Gauge Reader
but in this paragraph the reSandants have stated tﬁat

the qualification for Gauge Reader should be matriculatg.

. S graduates in Arts is not higher qualification as

stated in this paragreph, if the graduates are willing
to work and have been wofking as Gauge Reader‘since last
18 &ears have no objection to work as Gauge ﬁeader who
are more competent than under matric or VIII standard
Gauge Reader. Only their grievance is that they should
clso get next higher promotion or they may be'treated as
Draftsman Grade-~I1II and”the pay scale given to the
ﬁrai@éman Grade-III should also be paid to them. In view
of thevapplicanté‘ higher qualification they are only |
eligible for the post of Draftsman Grade~III. The applicants
further state that they are hot interested for insitu

promotion.

Annexure-A is the forwarding letter
addressed to the Employment Officer,
Bnployment ExXchange, Karimganj, Assam,
issued by the Executive Engineer;,

RD (JRrRCY, investigation Division,

Banamealipur, Agartala.

Znnexire-B is the form of notification
6f Vacancies issued by the Executive
Engineer, RD {JRC), Investigation

Division, Banamalipur, Agartala. .
, «
LR

7. * That with regard to the statements made in

paragraph 9 of the written statements regarding paragraph

. ' S CONtBeeeeessed
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6.16 of the applicegion, the applicents beg to state

that phey are interested for the post of Draftsnan'
Grade~i11 With pay scale of Bs.3000/- to 65000 /~{Revised) .
‘Thg scale should be made applicable to the appiicantskwf
re-designating them as Draftsman Grade~I1IIX. The applicants
are eligible for th}s‘Grade beéause they have rendered
long 18 years of service as Gauge Reader. They ere eligible
for redesignation as Draftsman Grade~IIl as they have

required educational gualification for the said post.

8. | ‘ That with regard to the statemenés made in
paragraph-lo of the written statement regarding pragréph
6.17 of the application, the appliéants beg to state
that they are not intereséed for the insitu promotion
under the Assured Career Progression Scheme to Group-C
and D employees on completion o%iZZ‘years of sepvice ef.
' — oo
%%”l}wfthey have already rendered 18 years of service they
should be re-designated as Drafteman and the pay scate of

draftsman should be w.e.f. 1986 and all thearrear should

be given to them.

-

9. ‘ ~ That with regard to the statements made in
paragréphs 11 and 12 of the written statements against
paragraph 6 18 of the application, the applicants have

no comments to offer.

.

10. That with regerd to the statements made in
paragraph 13 of the written statements, the applicants
beg to stété that they/responaents have denied justice

and the statements made in this paragraph are not correct.

Contd-..‘. ....5
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i1. ‘That with regard to the statements made in
paragraphs 14 and 15 of the written statements, the

deponents have no comnents o offer.

12. That with regard to the statements mde in
peragraph 16 @f the written statements against paragraph
&.5 of the applicahion is not émrect. In this connection
in support of the applicants' denizl they refer reply
made in paragraph 6 above wherein Annexure-A and B will’

support the statements of the applicants.

13. . That with regard to the statements made in
paragraphs 17, 18 and 19 of the written statements,

the applkcants have no comments to offer.

14. : HThat with regard to the statements made in
péragraph 20 of the written stateménts‘rééarding relief
sought for in the application, the statements is not
correct. The respondents have lost éZé; of the fact g@“‘
that'the Gauge Reader has been redesignated as Ferro
Printers &nd thereafter the Ferro Printers has been
redesignated as Draftsman Grade=III and the appllcantsb

want that promotion to the Draftsman Grade=-III.

15. That with regerd to the-statements made in
paragraph 21 of the written statement, the applicants
stoutly denied that the application have no merit. In
fact.the éespondents haeve been denying justice to the.

applicants. They having been qualific&tion»}hey ought

£0 have been rede01gnateu @s Feryo [ Prlnters theg as

PO
e O N

e 7

Draftsman Grade-III and the pay scale of Hraftsman

Grade-III ought to have woeen p&aid w.e.f. 1986. These

COnt&...{...6‘
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_benefits heve been deliberately denied to the
applicants who heve rendered long 18 years of service

with required quelification.

16. That the applicants submit that they

desefve to be rede$ighated as Draftsman Grade~III and
they also deserve all the arrests of pay scale as
Dragteman Grade-III from 1986 and accordingly they should

be peid.

Verificatione.i.cececaccaens
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Verification

I, Shri Swapan Biswas, 5/0 Late Sasindra
Biswas, Gauge. Keader, Site No.43, Central Water Commission,
P.0. SBC Nagar. Belonia, T:ipura(s), do hereby solemnly

affirm and verify as follows:i-

a. That I being the applicant No.1l in the
original application I am fully conversant with the
facts and circumstances of the case.

A}

2. That the statements made in paragraphs I;;Z,
3.4,2,8,7,00,1,12,13, of the Rejoinder a.reb true tolmy
knowledge and those made in paragraphs §,6

being matter of record are tfue to my information

derived therefrom which I believe to betrue and the rests

are my humble submissions.

And I sign this werification on this the zg'lz

gay of December, 2001 &t Guwahati.

Signature.
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Tae Employment Officer. |

Euployment SJxohamge.

c Karimﬁanj, (Aseam), "

v -

Sub:~ Particnlars of candidates for the poat

of Oenge Roalex,

A\l

naL!— Tovr cof fice lettor NO.IOD~85-87/83/4L32

dated 21.11.,1583,

Bir. !
Rind'y £ind anclesed herewlth f6rm for the

Gavge Rendor (Orovp-’D ) regnlar basis

1t 18 thorefoiro, requested that a few svitable.-
candidates for the peot of Gange Reader may kindly bo‘arranged'
te be forwarded to this of{ice, for interview and aoleotion.

L]
-}.wn‘

. 3¢/3T candidates may also be mentioned againat'ﬂhn

particvlars of the candidates, N

hd v

~ Yours falthfvily, _ .

3

- N "\\Qﬂfﬂﬂ_ﬁﬁ\
_— “~ ( K.G, DEBBFRORL ) o« -

EXBCUTIVE ERGINEER
)

-

.« Copy Toruardad to the Empl ywent CG{ficer, Distriot
Empleyment Bxchonge,.Silchar (At3am) together with notifi-
cation ferm for faverr of information and necessary actione.

A fow 3vitable candldates for the pest ¢f Gauvge Reader may kind

be arrangod to he forwrrded to thin of fice immediatoely for

.- ( K.0. DEBRRORI )
"vBXBCUTIVE ENGIRERR

1
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FORM_CF N~TL7LCATICH ¥ VACH xw

L
¢
I, Ran:' and Address of tho
smplcyer !
v
2... Telophcne nvmber of the

o‘v

“3a. Eg,w;a of vacangr e

| Be wyne of wrk roqnired
(Dnsiqnqtion)

i 'b, Desc“intihn n{ rdntien
I

o.nQnalificgticn xeqnired

?

cmgi yor, if arny

v

“

" 4, Tssontlal:
11, Desiarshles

v i

8hri K,3. DebKrori, Executive Engineer,
RU(JHC}Inveetigdfion Divisiom, OcW.O
Horth Banamalipur, Agartala.mripura (u).

i\

§eo
1

ni1.,

v
Unvee Rcvder.

Oange reading at 8ites on the bank of
Rivers., * -

-Jecondary/Higher Besoondary Sohool 1aaw1n
cortificate ffxx for .the post af "
Gauyge Reoader.

s

Krcvledse of reading/miting in. xnguab/
Hindi, .

t

.4, Ago linit, Af eny TR § o) J(anablO 5 yeurs fof” the cass. of
‘ 3¢/8% candidnten, / v
! e, Whethor womon ara allgihloe: Yaxx Ho, , ):f ¥
4. HNumbar of vnonnoina t ARoo.-- M s \K‘N A
5, Pay and wl) owances t 210-4=250=B0w5~270. e
; 6. Flace of work(Neme «& +toun/
2 Village)ald district in wiich
4% 18 sitvated t Cn toe Dank or the Rivar in ABBaﬁYany
‘ vart of Tadia for the pest of Gaugm -
f ; Render,
‘ 7., Probable date hy which the ’"'x._lr .
~ vacanoy will he filled : ‘Baftore the end of Dec'1983. -
8, Fartiocrlars regarding R
interview/test ol applicento:, v v o
' im. Date of interview/tost ¢ W¥ill bo intimated im dwe coursoc.
b, Time of intorviow/tout s - O e
0. Plpce of intorview/tout : -d o= :
d. Dﬁsignatioh and addrouu e
of the perscn Yo wheme t
' applicants shonld rerorteds ~d o=
L mmmyl pmess
. .94 -Whether there is axy.-bbligation -
] -~ of arracgement for glviesg :
' preference to any “category of
. persces in £411ing wp the '
vacancy. 1 A3 per rester of reserved/Unreserved,

10, Amy other relevent information @ T

—
(™
-

¥

—

e

W b
R
Jipnnture of the Bmployerﬂ

1

3
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